
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES― II SECT10N〕

RATIFIED ⅣIINUTES OF THE NORNIS COⅣ IⅣIITTEE― II ⅣIEETING NO.21/81
DATED 27.01.2016 HELD ON 28.01.2016

Please Note

(i)  For information of exporters,Norms Committee― H handles aH cases pertaining to
flxation/ratiflcation of norms for Export Products falling under lTC(HS)Chapter 72 to

76,78 to 80,85.Communications in respect of cases/pertaining to NC― H may be sentto

emttl address:nc2.d禽 ■のnic.h

(11) In certain cases the decision of the Norms Committee refers to the Recommcndations/
Observations/Deflciencies received frorn the concerned Technical Authority. Wherever

applicable,a scanned copy of such document has been placed at the end ofthe Minutes,

in running serial orders. The concerned flrrn/company may go through the same and

respond accordingly.

(Hi)  Sirnilarly,a scanned copy of the blank Standard Deflciency Forrnat,which may flnd a
reference in NC decisions,has also been attachcd in the end.This may also be referred to

by the concemed flrm/company and inay bc rcspondcd accordingly.

(市) Thc Norms Committee has taken decision only with respect to technical aspect/wastage
normso While redeenling the applications, RAs should check that thc applicant has

fulilled aH requirements as prescdbed in policy/procedure including those in Policy

Circulars No.50/2009-2014(RE 2010)dated 28th December,2011,Policy Circular
No.14(RE…2012/2009-14,  dated  4th  February,  2013  and  O.M. No.
01/92/180/Misc./AM.13/PC― V1/10 dated 15.04.2014 or any other prOvisions under

FTP/HBP for EODC.

The Mceting No.21/81 dated 27.01.2016 of Norrns Conllnittee― H for the year 2015-16

、vas held on 28.01.2016 under the Chairmanship of Shri Jaikant Singh, Additional E)irector

General of Foreign Trade to consider the foHowing applications for ratiflcation of norms in

respect of advance authorizations under Duty Exemption Scheme(Chapter-4)of Foreign Trade

PoHcy 2015-20.The foHo、 ving rnembers were present in the rneeting:―

SIo No. Name & Designation Department

1 Shri S.K.Jain,D.0。 . DIPP

2. Shri K.S.Sodhi,Asstt.Director(ME) MSME

3. Shri S.K. Bhatnagar, Dy. Industrial Adviser MoS

4. Shri Pradyumna Sahu, FTDO DGFT

Case No.:11/21/81-ALC2/2015 Party NamciSUNTEC
ENTERPRISES

IMect No/Date:21/8ト

・ALC2/2015
127.01.2016

Approved



IHQ Flle               lRLA File              Lic.No/Date:0510259184
101/81/050/00414/AM16/       :05/24/040/00463/AM10/       123.02.2010              ,

IDecision:NC dccided to ratify the norms of above AA as per written comments of DIPP
lvide u.o.No.12/6/2016¨TSW/1 dated 27.01.2016 as under:

1        1. Word``Relevant''rnay preflxcd with the description of import itenl and its

l       quanity may be a1lowed as applied for i.e.202 MT as  l.OI Kgs./Kg.

I            COntent in the export item.

IRA rnay take suitable consequential action accordingly.

| ‐Case No.:24/21/81‐ ALC2/2015 Party Name:DYNAMIC
CABLES PVT LTD.

IMeet No/Date:21/8卜     Status:Deferred.
IALC2/2015

127.012016             .              ‐1麒
:蔦声 鵬 赳 町 臨 石IRIЛ児50/0042'11【 11/  ~~~鷲|

Decision : NC observed that the application has been referred to DIPP. NC decided to wait

.for their comments.

|

IThe Case stands defercd to 08.03.2016.

ICase No.:6/16/81¨ ALC2/2012 ‐Party Name:CROMPTON    .Meet No/Date:21/81‐     Status:Deferred l
l                   :GREAVES LIMITED,      IALC2/2015                   ‐

1                           1                           127.01.2016                            1

1HQ Filc               iRLA File              Lic No/Date:0310709777 
‐Defer      l

l:01/81/050/00313/AM13/    :03/94/040/00129/AM13/    120.09.2012        Date:08.03.20161

:Decision:NC observed thatthe reply ofthe nrm has been referred to DHI for comments.NCI
ldecided to、vait forthe comments.

The case stands deferred to 08.03.2016.

12

ICase No.:7/25/81¨ ALC2/2012 Party Name:GRAVITA INDIA
LTD.,

IRLA File

:13/24/040/00047/AM13/

IMeet No/Date:21/81¨

IALC2/2015
127.01.2016

1Lic.No/Date:1310041928

'Status: Deferred ,

Defer
Date:08.03.2016

IHQ File

101/81/050/00458/AM13/

IDecision:NC observed

for their comments.

.The casc stands dcferred

that the application has been

to 08.03.2016.

118.01.2013

referred to MSME.NC decidcd to wai●

Case No.:30/21/81-ALC2/2015

5

HQ Filc

lil.tyN;",DY Mic 
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:01/81/050/00433/Aル 116/       :13/24/040/00050/AM13/

Decision:NC observcd that the application has been

for thcir corninents.

IThe case stands deferred to 08.03.2016.

20.02.2013

referred to DIPP.

Date:08.03.2016

NC decided to wait

HQ File

:01/81/050/00422/AM14/       :05/24/040/00474/AM13/      11.042013

Decision:NC decided to send a letter to flrin to subrnit information as per

of MSME vide U.O.No.TL-13024/20/2016-MMM&A― DCMSME dated
enclosed).

The case stands deferred to 08.03.2016.

Case No.:34/24/81‐ ALC2/2013 1Party Name:PILOT

'INDUSTRIES LTD.

Mcct No/Datc:21/81‐

ALC2/2015
27.01.2016

,Status:Deferred

Date:08.032016

、vritten conlrnents

22.01.2016(copy

Meet No/Date:21/81-    Status:Deferred

:ALC2/2015
127.01.2016

‐Lic.No/Date:0510353167 Defer
.0305.2013              Date:08.03.2016

RLA Filξ
~~~…………………

蘭ふ面面画面o351う

"IDettF

Case No.:13/5/81-ALC2/2013

HQ File

:O1/81/050/00115/AM14/

IPartyName:MET TRADE

KINDIA)LTD.

:_____ ____一
―
―

一

―

―

IRLA FHe
l:05/24/040/00030/AM14/

Decision : NC noted that MSME Deficiency letter was issued to the company on22.12.2015.
As no reply from the company has been received, NC decided to send a reminder to them to
expedite reply.

The case stands deferred to 08.03.2016.

Case No.:33/21/81-ALC2/2015 Party Name:DYNAMIC
ICABLES PVT.LTD.

HQ F‖ c               RLA Flle
:01/81/050/00436/AM16/       :13/24/040/00004/AN〔 14/

Decision:NC observed that the application has been

for their commcnts.

The case stands deferred to 08.03.2016.

Meet No/Date:21/81‐
.ALC2/2015

27.01.2016

Lic.No/Date:1310042910
103.05.2013

referred to DIPP.NC

Status: Deferred

Defer
Date:08.03.2016

decided to wait

Case No.:26/21/81‐ ALC2/2015

HQ Filc

:01/81/050/00429/AM16/

IPartyName:DYNAMIC
iCABLES PVT.LTD.

:RLA File

i:13/24/040/00010/AM14/

IMeet No/Date:21/81-    Status:DeFerred l

lALC2/2015          1           1
127.01.2016             1              ‐

Lic No/Datc:1310043017 1Dcfcr      ‐
'15.05.2013              Datc:08.03.2016



Decision : NC observed that the application has been refemed to DIPP. NC decided to wait

for their comments.

The case stands deferred to 08.03.2016.

‐
Case No.:34/21/81‐ ALC2/2015 1Party Name:DYNAMIC

CABLES PVT LTD.

IHQ File

10 :01/81/050/00437/AM16/
IDecision:NC observed

for their conlrnents.

RLA File ILic.No/Datc:1310043068 Defer

:13/24/040/00005/AM14/      121.05.2013              Date:08032016

that the application has been referred to DIPP.NC decided to wait

IMect No/Date:21/81-

ALC2/2015
12701.2016

Status:Deferred

The case stands defcrred to 08.03.2016.

Case No. : I 3/ 18 l8l - ALC2|20 1 5'Party Name: OIL COLINTRY

IHQ File

ll:01/81/050/00357/AM16/

IDecision:NC observed
lfor their cornincnts.

The case stands deferred to 08.03.2016.

ICase No.:23/15/81‐ ALC2/2013‐ Party Namc:MET TRADE    'Meet No/Datc:21/8卜     Status:Deferred

l                  l(INDIA)LTD.          ALC2/2015
27.012016

1HQ Flle              lRLA Fllc             Lic No/Date:0510361579 Defer
:01/81/050/00238/AM14/      :05/24/040/00159/AM14/       02.08.2013              Date:0803.2016

12 becision:NC notedthat MsME be■
6iさhcy leter wasissued to the company on 22.12.2015.

As no reply fronl the connpany has been received,NC decided to send a rerninder to thcrn to

IThe case stands deferrcd to 08.03.2016.

ICase No.:25/21/81-ALC2/2015 Pany Name:DYNAMIC
I                    ICABLES PVT.LTD

ITUBULAR LIMITED

IRLA File

109/24/040/00157/AM14/

that the application has been

IMcet No/Date:21/8卜     Status:Deferred
:ALC2/2015        ‐
127.012016             1

Lic.No/Date:0910056761 Defer

115.07.2013             1Date:08.03.2016

referred to DHI.NC decided to wait

IXped■e reJy.

IHQ File
:01/81/050/00428/AM16/

IDecision:NC observed

for their corninents.

IThe case stands deferred

:RLA File

::13/24/040/00024/AM14/

that the application has been

to 08.03.2016.

Mcct No/Datc:21/8ト
IALC2/2015

27.012016

Lic.No/Date:1310044519
‐26.09.2013

referred to DIPPo NC

Status:Deferred

Defer
Date:08.03.2016

decided to wait

- .:'l
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Case No。 :24/24/81‐ ALC2/2013 1PartyName:MET TRADE

I(INDIA)LTD.
‐Mcet No/Datc:21/81‐     Reiected
lALC2/2015

27.01.2016

:Lic.No/Date:0510369439
125.10.2013

HQ Flle

:01/81/050/00412/AM14/
RLA File

:05/24/040/00244/AM14/

14 Decision: NC noted that company has not replied to MSME DL dated 16.10.2015 and

reminder dated 18.11.2015. Since no reply was received form company despite reminder, the

committee decided to reject the case with direction to company to pay customs duty &
applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:73/24/81‐ALC2/2013 Party NamelMOTHERSON
SUMISYSTEMS LTD.,

HQ File RLA File

15 :01/81/050/00461/AM14/      105/24/040/00295/AM14/

Decision:NC observed that the reply ofthe flrrn

NC decided to wait forthe comments.

The case stands deferred to 08.03.2016.

to C&PC

Status:Deferred‐

Defer

Date:08.03.2016

for comments.

Case No。 :11/9/81‐ ALC2/2015 Party Name:LM WIND POWER,Meet No/Date:21/81‐
BLADES(INDIA)PVT.LTD IALC2/2015

127.01.2016

HQ File RLA F‖ e
‐
Lic No/Date:0710099873

16 :01/81/050/00200/AM16/      :07/24/040/00255/AM14/      122.ll.2013

Decision:NC observed that the reply ofthe flrrn has been referred to C&PC

NC decidcd to wait forthc commcnts.

The case stands deferred to 08.03.2016.

Status:Deferred

Defer
Date:08.03.2016

for comments.

17

Case No.:6/24/81¨ALC2/2013 Party NameiSIECHEM
TECHNOLOGIES PRIVATE
LIMITED

HQ Filc              RLA File
:01/81/050/00394/AM14/      .:04/24/040/00192/AM14/

Decision:NC observed that the application has been

for their comments.

The case stands deferred to 08.03.2016.

:ALC2/2015
127.01.2016

‐Lic.No/Date:0410152322 ‐Defer        l

127.112013             ‐Date:08.03.2016

referred to DoT.NC decided to wait

,, Case No.:7/24181-ALC2l20l3

1器濶濫蝋 vttE

5

」

」
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iThe case stands deferred to 08.03.2016.

: .Case N∝ 30/24/81-ALC22013 111と N聟:型号盟
| |~~       INEl‐

USTⅢ ES LTD.

l         l
HQ File

101/81/050/00418/AM14/

RLA File

l:05/24/040/00327/AM14/

IMeet No/Date:21/81-

lALC2/2015
127.012016

憂

Status: Deferred

‐
Defer

lDate:08.03.2016
|

Decision : NC decided to send a

comments of MSME vide U.O.

27 .01.2016 (copy enclosed).

letter to flrm to submit information as per

No.TL-13024/21/2016‐ MMM&A―DCMSME
ｎ

，ｄ

ｅ

　

ｅ

ｗｒ
ｉｔｔ

ぬ

|

jThe case stands deferred to 08.03.2016.

‐Case No.:84/24/81‐ ALC2/2013 1Party Name:TATA BP SOLAR
1lNDIA LTD.

IHQ File              lRLA File
l:01/81/050/00472/AM14/   1:07/24/040/00395/AM14/

IⅣIeet No/Datc:21/81‐

iStatus:Deferredi

‐ALC2/2015
2701.2016

120

Lic.No/Date:0710101901

104.02.2014

IDefer

lDate:08.032016

Decision : NC observed that the application has been referred to MNRE. NC decided to wait

for their comments.

The case stands deferred to 08.03.2016.

|  ‐Case No.:85/24/81‐ ALC2/2013 Party Name:TATA POWER   Mcet No/Date:21/81‐     Status:Deferred

SOLAR SYSTEMS LTD.    ALC2/2015
27.012016

| IHQ File              lRLA File             lLic.No/Date:0710102050 Defcr

121191(1119,919917'管 Ylダ    |'7(イ9191991lγ ttY14/   107.02.2014       Date:0803.2016
1 1Decision:NC observed thatthe application has been referred to MNRE.NC decided to wal
l  for their comments.

| |

|  IThe case stands defelTed to 08.03.2016.

|

Status: Deferred

つ
４
つ
‘

FHQ File

IPRECISION METAL
IPRODUCTSINDIA PVT.
ILTD.,

IRLA Filc

104/24/040/00272/AM14/

:ALC2/2015
127.01.2016

1

‐Lic.No/Date:0410156295

117.03.2014

Foieign fradr t)evslGrlmcllt ilt! icCf
fi-*pt crrrqr< qETit+:llr-(-ilg

Oln:lctorato General of For*iltn TradoqrFrlEq tAiTrn / ileptr. of c.rnmcrc.
-. :ssrit-f -'ra-<. q-5 iit-;-iiUclyog thawan. New L.rthl

■01/81/050/00111/AM15/

Mcct No/Datc:21/81-



Decision :NC observed that the case was under consideration of C&PC. NC felt that the case
pertains to DHI. NC therefore, decided to refer the case to DHI for comments.

The case stands deferred to 08.03.2016.

ICase No.:9/9/81‐ ALC2/2015  Party Name:LM WIND POWERIMeetNo/Date:21/8卜     Status:Deferred
BLADES(lNDIA)PVT.LTD  IALC2/2015

127.01.2016             1

HQ File

23 :01/81/050/00198/AM16/

RLA FHe
:07/24/040/00472/AM14/

Lic.No/Date:0710102970 1Defer

It s.o:.zot + Datc:08.03.2016

Decision : NC observed that the reply of the firm has been referred to C&PC for comments. 
'

NC decided to wait for the comments.

The case stands deferred to 08.03.2016.

Case No.:20/6/81-ALC2/2014 Party Name:ASSOCIATED   Meet No/Date:21/8卜     Status:Deferred
PIGMENTS LIMITED ALC2/2015

27.012016

HQ File RLA File Lic.No/Date:0210202660 Defer
:01/81/050/00174lAMl5l :021241040/0001 1/AM15/ '23.04.2014 Date:08.03.2016

Decision : NC noted that MSME Deficiency letter was issued to the company on22.12.2015.
As no reply from the company has been received, NC decided to send a reminder to them to
expedite reply.

The case stands deferred to 08.03.2016.

iCase No.:16/6/81‐ ALC2/2014 ‐Party Name:LS CABLE INDIA IMeet No/Datc:21/8ト
PRIVATE LIMITED,       ALC2/2015

'27.01.2016

HQ File

:01/81/050/00170/AM15/

Decision:NC observed
for their commcnts.

The case stands deferred

RLA File
:05/23/040/00004/AM15/

that the application has been

to 08.03.2016.

Lic.No/Date:0510386026
108.05.2014

referred to DoTo NC

―              ―」

HQ File

:01/81/050/00199/AM16/

BLADES(INDIA)PVT.LTD  ALC2/2015
127.01.2016

RLA File             iLic.No/Date:0710104122
:07/24/040/00039/AM15/      115.05.2014

.Status:Deferred

lDefer

lDate:08.03.20161

for comments..
26

Decision : NC observed that the reply of the firm has been referred to C&PC
NC decided to wait for the comments.

The case stands deferred to 08.03.2016.
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"id;lI lu.o.No. 3(176)/201slTsw6) dated 2o.ot.2ot6(copy enclosed). 

iiti
I IRA may take suitable consequential action accordingly. __.-_-]

Decision : NC observed that the application has been referred to
for their comments.

IThe Case stands deferred t0 08.03.2016.

NC decided to wait

げ
所赫続
|‖渕
~ 1/81‐ ‐

1
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1濡霜
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I The case stands deferred tO o8.03.2016.

30

|  ICase No.:3/9/81-ALC2/2014

311
Party Name:APAR
INDUSTⅢ ES LIMITED

Mcet No/Datc:21/81‐

ALC2/2015
127.01.2016

―
    |||

Z夢
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Status:Deferred

rDefer
Date:08.03.2016

referred to DHIo NC decided to wait



Decision : NC noted that copy of the application of the company has not been received. NC
decided to send a reminder to RA to furnish the copy of the application of the company.

The case stands deferred to 08.03.2016.

HQ File

:01/81/050/00257/AM15/

HQ File

:01/81/050/00196/AM16/

RLA File

:34/24/040/00095/AM15/

ILic.No/Date:3410040390 1Defer
123.07.2014              Date108.03.2016

Case No.:7/9/81¨ ALC2/2015  Party Name:LM WIND POWERIMectNo/Date:21/81‐
IBLADES(INDIA)PVT.LTD  IALC2/2015

RLA File

:07/24/040/00166/AM15/

レ70L2∝ 6~語

需要青
而而106351

Status:Deferred

う
ん

Decision : NC observed that the reply of the firm has been referred to C&PC
NC decided to wait for the comments.

Case No.:3/21/81‐ALC2/2015 Party Name:APAR
INDUSTRIES LIMITED

Meet No/Date:21/81‐     Status:Deferred
lALC2/2015
127.01.2016             .

:Lic.No/Date:0310789637 1Defer

124.09.2014              Date:0803.2016

submit information as per

daled 27 .01.2016 as under:

HQ File

:01/81/050/00406/AM16/

IRLA File

:03/94/040/00158/AM15/

Decision : NC decided to send a ietter to firm to
一
ｎwritte

2.

3.

4.

comments of DIPP vide U.O.No.12/6/2016-TSW/33

Detailed calculations for the requirement of each raw material, export
product wise supported by the cross sectional diagram of the cablel Buyers

data sheet.
Total Net weights of each cable including the net weights of all inputs

(imported as well indigenous, except packing materials)
Material balancing viz. net content of each imported and indigenous input,

export product wise.
Total requirement of each raw material, export product wise, in a tabular
form

The case stands deferred to 08.03.2016.

Case No.:46/15/81‐ ALC2/2014 Party Name:CROMPTON
GREAVES LIMITED,

Meet No/Date:21/81‐
‐ALC2/2015
27.Ol.2016

Lic.No/Date:0310789833

'30.09.2014
to DHI DL dated 16.10.2015

1 form company despite rerninder,

HQ File

:01/81/050/00503/AM15/

Decision:NC noted that

rerninder dated 1 8.11.2015.

RLA File
:03/94/040/00378/AM15/

company has not replied

Since no reply、 vas received

|



committee decided to reject the case with direction to company

interest for EODC.

to pay customs duty &
applicable

RA may take suitable consequential

~lCaseNo.五
0/15/81ttLC2/20面

な棚 踪 :Wmur
|

IHQ File
101/81/050/00477/AM15/

RLA File

l:31/83/040/00160/AM15/

Decision : NC observed that the reply of the firm
NC decided to wait for the comments.

The case stands deferred to 08.03.2016.

ALC2/2015
27012016

剛
l10064957臨
萬『Iふ:

has been referred to DeitY for comments.

|

HQ File IRLA F‖ e

36 101/81/050/00524/AM15/ 05/24/040/00286/AM15/ドU1/61/UDU/UUDZ4/AM15/     1:U5/24/040/Ut

Decision : NC observed that the application has been
for their comments.

IThe Case stands deferred to 08.03.2016.

retrred to MSME.NCdecdedtowdti

|

|

lMeet No/Date:,2ll8l-
iALC2t2ols
l

127.01.2016

lLic.No/oate:05 I 039 I 5 I 6
los.to.zot+

tstatus:Deferred

lDefer
Date:08.03.2016

.., Decision :The representative of DIPP present in the meeting requested that the firm"' may be called for Personal Hearing to explain the manufacturing process since the reply
furnished by them is not clear. NC therefore, decided to request the party to depute a
senior technical representative for Personal Hearing before the Committee on the next
defer date of the case e.g. 08.03.2016.

The case stands deferred to 08.03.2016.

Party NameiSHREE‐ JI

IPOWERLINES 頸
爾~ド孫h繭

Defer
Date:08.03.2016

RLA Filc

103/95/040/00608/AM15/

中 ヱ 晨 、

F臨 謳 臨 臨

署|

10

HQ File

:01/81/050/00468/AM15/

Status:Deferred .

∝
“
田~開蕊:蔦10.10.2014

:



Decision : NC observed that the reply of,the
decided to wait for the comments.

The case stands deferred to 08.03.2016.

Case No. :66/ I 5/8 I -A LC2l 201 4 Party Name:N ATION AL
STEEL AND AGRO
INDUSTRIES LTD.,

firm has been referred to DHI for comments. NC

囲聴
続

り7.01.2016

IDefer

Date:08.03.2016

has been referred to MoS for comments. NC

IHQ File

39‐
:01/81/050/00523/AM15/

HQ File

401:01/81/050/00434/AM16/

Decision:NC observed
for their comments.

RLA File

:11/24/040/00009/AM15/
ILic.No/Date:1110028112

120.112014

IDecision:N(〕 observed that thc reply ofthe flrln

ldecided to wait for the comments.

The case stands deferred to 08.03.2016.

Case No.:31/21/81-ALC2/2015 Party Name:DYNAMIC
ICABLES PVT.LTD.

RLA Filc

:13/24/040/00037/AM15/

that the application has becn

Mcet No/Date:21/8ト

:ALC2/2015

:27.01.2016

1Lic.No/Datc:1310047707

26.11.2014

referred to DIPP.NC

Status:Deferred

Defer
,Date:08.03.2016

decided to wait

41 :O1/81/050/00631/AM15/      :07/24/040/00347/AM15/      124.12.2014             1Date:08.03.2016
1Decision:NC observed that the reply ofthe flrm has been referred to MSME for colllinents.

NC decided to wait forthe comments.

IThe case stands deferred to 08.03.2016.

ICase No.:12/18/81-ALC2/2014 Party Name:ZENITH

PRECISION PVT LTD.,

HQ File mIFil"-

IThe case stands dcfcrred to 08.03.2016.

ICase No.:22/18/81¨ ALC2/2014 Party Name:NATIONAL
STEEL AND AGRO

.                    INDUSTRIES LTD,

獅覆F而
~~獅温姦悪red

断面馬Б藤:6百51o7288 1Detr~~~~~

iStatus:DeFerred

iDefer
‐Date108 03.2016

for comments. NC

IHQ File

:01/81/050/00641/AMi5/

RLA Filc

:56/24/040/00053/AM15/う
４
И
，

Decision : NC observed that the reply of the firm has been referred to MoS
rdecided to wait for the comments.

The case stands deferred to 08.03.2016.

胤
~

11

」



I Case No.:55/18/81- ALC2l20l4
I
|

:TELELINKS LTD,
No. :55/l 8/81 - ALC2l20l 4 Party Name: V IN DHYA

I r--^ 
-.r

| 「
…
町
ζ編
1

1悧鼎
酬Ю囲%臨高再卜1艶賓鰐

IRLA File

i:11/24/040/00004/AM15/

been referred to DoT. NC decided to wait

「

1面

而 而 I面爾 オ
  漑 瓢 I:::'II:干

夏滉五百~~胃 :赫

,蔓Ⅲ111:ⅢI粋菱Ⅲ,■II滋、111序シ●:

Decision : NC observed that the application has

for their comments.

IThe case stands defelTed to 08.03.2016.

Decision : NC noted that DHI Deficiency letter was issued to the company on 22.12.2015.

.As no reply from the company has been received, NC decided to send a reminder to them to
lexpedite reply.

The case stands defelTed to 08.03.2016.

‐  IThe case stands deferred to 08.03.2016.
|

|

Ｆ

‐‐
開

一　

　

　

　

　

　

　

６

一　

　

　

　

　

　

　

４

se No.:17/3/81… ALC2/2015 1Party Name:GURU
IRAJENDRA METALLOYS
INDIA PVT.LTD.,

HQ File

1/81/050/00090/Aヽ 416/

Decision : NC observed that the application has been

澄:漱普
も:力油: 
摯
偽:bι籠|た五

|

127.01.2016             1              :~臨
蕊凛

I ;for their comments.
1.

; lfne case stands deferred to 08.03.2016.

referred to MSMEo NC decided to wait

RLA Filc                Lic No/Datc:3110065320
-―

― 一 ― ―
―
― ―

遭

=_________―
一 ― 一 一 一 一

月

～ =_____…
… …

1滲
如‐ Approved

…

暫
… … …

For● lgn Trade Dovo,oPrnc・ nt O壼 i●
"辞轟準田 コmmR ".li換 き菫薄爾

I~~…  …ょ魚へ鉱w

鱚聞
3所/81‐
~「

beferred

―一―――匿蒸画面面溝面蔽蕩
…
IDefe「

‐~~‐……

4s:01/81/050/00663/AM15/   .:07/24/040/00362/AM15/    102.02.2015         Date:08.03.201645:01/81/050/00663/AM15/    :07/24/040/00362/AM15/    102.02.2015         Date:08.03.2016.

| IDecision:NC observed that the reply ofthe■ rm has been referred to C&PC for comments.|

NC decided to wait forthe comments.



:01/81/050/00095/AM16/ :31/83/040/00257/A■ 115/ 1203.2015

Decision : NC decided to ratify the norms of above AA as per written
vide U.O. No.2(10)/2014-TW dated 25.05.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

|

|ヽ4cct No/Datc:21/81-      Status:Deferred l

ALC2/2015
27.01.2016

Lic.No/Date11310047839  Defer
‐17.04.2015             1Date:08.03.2016

referred to DIPPo NC decided to wait

Case No.:32/21/81-ALC2/2015 Party Name:DYNAMIC
CABLES PVT LTD.

48

HQ Filc

:01/81/050/00435/AM16/

Decision:NC observed
for their cornlnents.

RLA File

:13/24/040/00059/AM15/

that the application has been

The case stands deferred to 08.03.2016.

Case No.:1/3/81-ALC2/2015  Party Name:HARSHINI EPC  IMect No/Date:21/81‐
PVT LTD              IALC2/2015

127.01.2016

1HQ File              lRLA File              lLic.No/Date:0910061983

49 :01/81/050/00074/AM16/      109/24/040/00535/AM15/      .0605.2015
‐Decision:NC observed that the application has bccn referred to DHI.NC

for their comments.

|

~郷

通菖高落衝5西蕗「萬美rl

The case stands deferred to 08.03.2016.

Case No.:19/21/81‐ ALC2/2015 Party Name:AMARTARA PVT.IMeet No/Date:21/81-
ILTD.                :ALC2/2015

127.01.2016

HQ File               RLA File               Lic.No/Date:0310795888
:O1/81/050/00422/AM16/ :03/94/040/00100/AM16/ 13.05.2015

Decision:NC observed that RA, Mumbai vidc letter No.03/94/40/100/AM16/78 dated
13.05.2015 has stated that the sutteCt AA has been issued to the company on Repeat Basis.|

Based on the RA's information,NC decided to close the case.

IRA rnay take suitable consequential action accordingly.

Case No.:11/18/81¨ ALC2/2015 Party Name:DELPHI       IMeet No/Date:21/81-   Status:Deferred
CONNECTION SYSTEMS   ‐ALC2/2015
1NDIA PRIVATE LIMITED,  27.01.2016

51 HQ File
一一
―一一一 ^lRLA File Lic.No/Date:1010059178 Defer

:01/81/050/00355/AM16/ :10/24/040/00012/AM16/ 15.06.2015 Date:08.03.2016

Decision : NC decided to send a letter to firm to submit information as per written
comments of DHI vide U.O. No. 3(219)12015/TSW(B) dated 04.01.2016 (copy enclosed).

輩hl
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|  ‐                    ‐DISTRIBUTION SYSTEMS   27.01.2016          1

1 1HQ File              RLA File             lLic No/Date:0910062214 Dcfer

1521:01/81/050/00214/AM16/   1:09/24/040/00110/AM16/    1806.2015         Date:08.03.2016

1 Decision:NC obseⅣ ed thatthe reply ofthe frm has been referred to DHI for commcnts.NC
l decided to wait forthe comments.

:  The case stands deferred to 08.03.2016.

The case stands defelTed to 08.03.2016.

Case No.:25/9/81-ALC2/2015 Party Name:TOSHIBA
TRANSMISS10N&

Case No.:7/18/81-ALC2/2015 Party Name:THERMO
CABLES LIMITED

IMeet No/Date:21/81‐     Status:Deferred
ALC2/2015

:Meet No/Date:21/81‐    IStatus:Deferred
iALC2/2015        1
:27.01.2016             1

:Lic.No/Date:0910062247 1Defer

||
I FHQFile  ~~~~ RLA File

53

:01/81/050/00351/AMl6l fi91241040100085iAM l6l .24.06.2015 Date:08.03.2016

Decision : NC decided to send a letter to firm to submit information as per written
comments of DIPP vide U.O. No. 121612016-TSW53 dated27.01.2016 as under:

l. Detailed calculations for the requirement of each raw material, export product
wise supported by the Cross sectional diagram of the cable/Buyers data sheet.

, 2. Net weight per KM of each Cable
3. Material balancing viz. net content of each

r product wise, per KM of export product.

, The case stands deferred to 08.03.2016.

imported and indigenous input, export

Ｆ
Ｉ
Ｉ
Ｉ

Case No.:3/9/81¨ ALC2/2015   Party Name:AERO CANS
INDIA PVT LTD

IMeet No/Datc:21/8卜     Reiected
lALC2/2015
127.01.2016             1

1Lic No/Date:3110065509  1

126.06.2015

HQ File

:01/81/050/00192/AM16/
RLA File

:31/83/040/00042/AM16/

Decision: NC noted that company has not replied to DIPP DL dated 16.10.2015 and
reminder dated l8.l1.2015. Since no reply was received form company despite reminder, the
committee decided to reject the case with direction to company to pay customs duty &
applicable interest for EODC.

RA may take suitable consequential action accordingly.

I  Case No.:32/9/81¨ ALC2/2015  Party Name:THERMO CABLES IMcet No/Date:21/81‐
55‐                     ‐LIMITED               IALC2/2015

'27.01.2016

Approved

:w^:..
ti'B:rr qrqr< FY6-r<I sr&'!-*r:-rti

Foraigh Tradc Develol"Jmstlt Oflicat
fB",tvr aqrqrr< q5il+|srrcrq

Dlreotorate General ot For.irun Tf&rcra
qiill(ffi ffqpl7Dspe. of commaro

-rsatq ei-€ri. TE tI.-+
Udyog Elhewan. N.w r'tlhl
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HQ File

101/81/050/00221/AM16/

RLA File              lLic.No/Date:0910062256
109/24/040/00132/AM16/       129.06.2015              1

DIPPDecision : NC decided to ratify the norms of above AA as per written comments of
vide U.O. No. 121612016-TSW55 dated2T -01.2016 as under:

l. Net weight of export products may be specified as under:

Ｓ‐
，
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐．、
Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

l 100 6 H5 208 16 491

2 162 7 174 12 265 17 637

3 325 8 271 13 325 18 730

4 341 9 413 14 359 19 882
く
リ 424 10 183 15 392

Words "Voltage rating 225Y" may be suffixed with the description of export
products at Sl. No.1 to 9.

3. Words "Voltage rating ll00 V" may be suffixed with the description of export
products at Sl. No.10 to 19.

Quantitiesof importitemsatSl.No 1,3,5,7,9,11, 13, 15,17,19,27,23,25,27,29,
31,33,35 & 37 ( Copper Electrolytic grade ) may be allowed as l.0l kgs./Kg.
content in export items at Sl. No I to 19 respectively. Accordingly quantity of
import item at S1. No. 5 may be restricted to 1458 Kgs.

Quantities of import items at Sl. No 2, 4, 6,8, 10, 12, 14, 16, 18, 20,22,24,26, 28,
30,32,34,36 & 38 ( PVC Compound ) may be allowed as 1.05 kgs./Kg. content in

export items at Sl. No I to l9 respectively.

RA may take suitable consequential action accordingly.

2.

4.

く
υ

||_________
HQ Filc

56:01/81/050/00352/AM16/

'Mcct No/Datc:21/81‐

IALC2/2015

.27.01.2016

Status:DeferredCase No.:8i l8 /81-ALC2l2Ols Party Name:COLDSTONE
INFRATECH LIMITED

RLA File
:09/24/040/00682/AM15/ 翻 嗣

硫 y臨
蔦

Decision : NC observed that the application has been
Ito wait for their comments.

, The case stands deferred to 08.03.2016.

referred to DIPP(Chem.). NC decided

|

@l
fr^rz1s 

''"&gffiH"sH,
Forrtgn frad6 Oevolopment Offacat@rr qrtrrr .rdj.**vrrerr
olTootorate Ganeral d Forelgn TradoqrFre frrtmroeptr. of coirmcrco

q;Eil-{ .1et=t- lrit ferffU.arca Bhrwin, New u-olhl

「



ALC2/2015
27012016

HQ File RLA File Lic.No/Date:0410160886 Defer
:01/81/050/002331AM161 ':041241040100093/AM l61 07.08.201 5 Date:O8.03.2016

Decision : NC noted that MSME Deficiency letter was issued to the company on22.12.2015.
As no reply from the company has been received, NC decided to send a reminder to them to
expedite reply.

The case stands deferred to 08.03.2016.

|  ICase No.:5/18/81‐ ALC2/2015 Party Name:APAR        IMeet No/Date:21/8卜     status:DeFerred
1                     lNDUSTRIES LIMITED    IALC2/2015

27.Ol.2016

1 1HQ File              RLA File             Lic.No/Date:3410041489 1Defcr      l
60:01/81/050/00349/AM16/   .:34/24/040/00153/AM16/    lo2.09.2015        Date:08.032016

‐  Decision:NC noted that copy ofthe applicatiOn ofthe company has not bcen rcceived.NC
l deCided tO send a reminderto RA to fumish the cOpy ofthe application ofthe company.   ‐

I The Case stands deferred tO o8.03.2016.

1

|  ICase No。 :1/21/81‐ ALC2/2015 Party Name:TRANSFORMERS IMeet No/Date:21/8卜     Status:Deferred
&RECTIFIERS(INDIA)LTD iALC2/2015& RECTIFIERS (INDIA) LTD :ALC2t20t5

I :27 '01'2016
HQ File RLA File Lic.No/Date:0810135865 Defer

rt:01/81/050/004041AM16/ :081241040100138/AMl6/ 17.08.2015 Date:08.03.2016

I Decision : NC observed that the applicaiion hai been referred ro DHI. NC decided to wait,
i ;fo, their comments.

1臨:二I蔦1lⅡdb∝Ю.2∝6 」

IALC2/2015
127.012016



Decision : NC decided to send

comments of DHI vide U.O.
enclosed).

a letter to flrrn to subnlit information as per

No.3(216)/2015/TSW(B)/405 dated 23.12.2015
written

(copy

The case stands deferred to 08.03.2016.

Case No.:2/18/81-ALC2/2015

1HQ File

Party Name:ALSTOM INDIA
LIMITED,

RLA File

:34/24/040/00166/AM16/

Approved

ILic.No/Date:3410041526 .Defer      l
21.09.2015         ‐Date:08.03.20161

Status:Deferred

―

|

IMcet No/Date:21/81-

ALC2/2015

27.01.2016*ffiffi

:孤%ギ圏蜆

eALSTOMINDIA li謝

i針

e121781-

62.:01/81/050/00346/AM16/    :34/24/040/00163/AM16/    114.09.2015         1       1

1 Decision:NC decided to ratify the norms ofabove AA as per wntten comments of DHI宙 de

U.O.No.3(215)/2015/TSW(B)dated 01.01.2016(copy enc10sed).           |

RA may take suitable consequential action accordingly.

Case No.:3/18/81-ALC2/2015

HQ File

:01/81/050/00347/AM16/

Decision:NC decided
comments of DHI vide

ienclosed).

Status:Deferred

IThe case stands deferred to 08.03.2016.

63 I■高 蔦 薦 孫語T submit infomation薦 両 writtenl

U.〇 .No.3(214)/2015/TSW(B)/404 dated 23.12.2015(copyl

|

Case No.:4/18/81-ALC2/2015 Party Name:ASTA INDIA    Meet No/Date:21/8ト
PRIVATE LIMITED       IALC2/2015

2701.2016

Ha Fit"---FTAFG ILic.No/Date:3410041556 1Defcr

:O1/81/050/00348/AM16/      :34/24/040/00156/AM16/ 24.09.2015 Datc:08.03.2016

Decision : NC noted that copy of the application of the company has not been received. NC r

decided to send a reminder to RA to furnish the copy of the application of the company.

The case stands deferred to 08.03.2016.
１

ヨ

IHQ File
651:01/81/050/00356/AM16/ :07/24/040/00224/AM16/

~躍

「

J百

~日
漏高而画面 5
0810.2015

has been referred to DIPP

隈悪
~~~~~

Date:08.03.20 I 6

for comments.

Case No.:12/18/81-ALC2/2015 Party Name:VEER‐ 0‐

METALS PVToLTD

Decision : NC observed that the reply of the firm
NC decided to wait for the comments. I

AI1M'
rq:rq wrgr,6 n,roYum NA SAHU
ta'*gl ,rsrr.rR i+6r€' <sFrtta€

f6ieiqn Trad€ Davolo!,ment Offic.'
f&*vr qrqn qEn-+*Trrtrq

DtroCtorate Ganeral ot Forelgn Tlada
tflfuq Brryq 7 9.*. of commct!.rrri{ "rq-<. r$ Erdt ^Udyog Bh.watl' N.w !'olhl
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to 08.03.2016.

Case No.:20/21/81-ALCZl20l5 Party Name:KSH Meet No/Date:2ll8l- Closed

L I .V t.aV tV

IHQ File               iRLA File
:01/81/050/00423/AM16/       :03/94/040/00560/AM16/

:Lic.No/Date:0310799608 1

21.10.2015     1
IDecision:NC observed that RA, Ⅳlumbai vide letter No.03/94/40/560/AM16/ZALC 1/78,りじじbユUll : Nし Uυ SCIVじu し114L― , lVluHlじ a vluじ  1じしLCr lNO.uD/ソ午/針 U/DOU/AlVl1 0/乙 ALtン  1//0
dated 21.10.2015 has stated that the sutteCt AA has been issued to the company on Repeat

,Basis.Based on thc RA's information,NC decided to close the case.

IRA Fnay take suitable consequential action accordingly.

iCase No.:28/21/81-ALC2/2015 Party NamciKLT
,                   :AUTOMOTIVE AND
2

需胤蕊蕊:~
ITUBULAR PRODUCTS LTD.

IRLA File

103/94/040/00538/AM16/

lMcet No/Date:21/81‐

lALC2/2015

127.01.2016

1Lic.No/Date:0310799639

123.10.2015

167

Decision : NC decided to ratify the norms of above AA as per written comments ol DIPP
vide UoO.No.12/6/2016-TSW/67 dated 27.01.2016 as under:

1. Word "Relevant" may prefixed with the description of import item and its
quantity may be allowed as 3789.45 MT as 1.05 Kgs./Kg. content in the export
item.

RA may take suitable consequential action accordingly.

iCase No.:22/21/81-ALC2/2015 Party Name:APAR

:                 INDUSTRIES LIMITED
,Mcet No/Date:21/81‐

lALC2/2015
127.01.2016

,status:Deferred

け :RLA File
l:03/94/040/00558/AM16/ r∬鰍lα 0310799730 B鳶ぉ8Ю■20161::01/81/050/00425/AM16/

IDecision:NC decided to send a letter to firm to submit information as per
U.O. No. 121612016-TSW68 dated27.01.2016 as under:comments of DIPP vide

1. Detailed calculations for the requirement of each raw material, export
product wise supported by the cross sectional diagram of the cablel Buyers
data sheet.

2. Total Net weights of each cable including the net weights of all inputs
(imported as well indigenous, except packing materials)

3. Material balancing viz. net content of each imported and indigenous input,
export product wise.

4. Total requirement of each raw material, export product wise, in a tabular form

一

ｎ

一
ｅ

一
Ｗ

168

.*J*K:'^*"
f*gf ?q*rr{r{ €-Ottt aEfE}-.sr{t

Foraign Trade Dev€loiJrnqfit $f.t icrt
ft-*er .arnryn ryEri-r*rrrerq

Olrectorate Goneral ot FGrel*n Trada
qrFdrwi' i?qmioeptr. of canmcro.

sqtq riq-{. T€ feFFfi
UCyog Bhawon, New -\lhl

'The case stands deferred to 08.03.2016.
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ThJ″

1/81‐ALα側 5警
粘

几CttmoM田

輔 ま

抑 _1"Ю
“
di

lHQ由8  ~  ~~RLA百 お
~~~1,~~~呼

,喩 ftti664慧
o23■
… ^‐

|n1/父 1/nく n/n∩ z11く /Aヽイlκ /       ■12/つ 4/nzl n/ooo2っ /△ 、′

‐69

:01/81/050/00415/AⅣ l16/       113/24/040/00032/AM16/       129.10.2015              1           1

1Decision:NC decided to ratify the norms of above AA as per written comments of DIPPI

12/6/2016-TSW/69 dated 27.01.2016 as under:

Taking clue from SION C-1580, quantities of import items at SlNo. 7,2 & 3 may
be allowed as 26090 Kgs.,7030 Kgs. & 649 Kgs respectively as 1.03 Kgs./Kg.
content in the export item.

RA may take suitable consequential action accordingly.

04.11.2015 has stated that the subject AA has been issued to the company on Repeat Basis.

,Based on the RA's information, NC decided to close the case.
:

l

RA may takg suitable consequential action ycgldln8lI

Status:Deferred

Decision : NC observed that thc application has bccn referred to DIPP.NC decided to waiti
,for their comments.
I

tThe case stands deferred to 08.03.2016.

171

Case No. :29l 2l /81 - ALC2I20 I 5 Party Name: J SW STEEL

|||

72 1HQ File
::01/81/050/00432/AM16/ 103/94/040/00602/AM16/

peふきion INC~obser↓訂that thettictton
ifor their comments.

1
trE:f'q srE', F R'coYU M NA SAHU
Rq qrqrrq fuortt crEnr.r&

Foreign frad6 Dev€loFment Ct'ticat
f*vl'qrrrr< rqrE:r'l';Bvrraai

Dlrgctotats General o? For*,'kln Trrrda
cfFlq Brrm/oeptt. of commctlo

e*rr qer<. =rg fefifl
Udyog Ethrw-n. N€w .:olltl

ICOATED PRODUCTS
ILIMITED,
‐RLA File

IMcet No/Datc:21/81‐

IALC2/2015
27.01.2016

簿iご涎漸5:僣bifd面而基
~

104.11.2015

istatus:Deferred l

l             ,

1潔点1:ち:II

||

No/Date:21/81‐

Lic.No/Date:0310800026

|  ICase No。 :23/21/81-ALC2/2015 Party Name:A‐ l FENCE     IMeet No/Date:21/81‐

lPRODUCTS CO.PVT.LTD.  IALC2/2015
'                          127.01.2016



1      
‐
 l

|  IThecasestandsdefelTedto08.03.2016.

「

| :bしtisi31:ヽこI“ iaもa to send a letter to■ rm to submit information as per  writen i
l comments OfDIPP宙 de U.0.No.12/6/2016-TSW/73 dated 27.01.2016 as under:      |

| |
| 1     1.Detailed calculations for the requ■ ement of each raw mate」 al,expo■

|

173 1              product wise supported by the cross sectional diagram ofthe cable/Buyersl
data sheet.

2. Total Net weights of each cable including the net weights of all inputs

(imported as well indigenous, except packing materials)
3. Material balancing viz. net content of each imported and indigenous input,

export product wise.
4. Total requirement of each raw material, export product wise, in a tabular form

to 08.03.2016.

Case No■ 4/21β l―ALC22"5 Pa聖
翌聖 l里全哩 P、 .… 1瞥贅■

yDttα 21お 1‐  馴an∬ Detrred

|    「 り

'WttNGGHENNo l鰤

篤   |

需濡瑞蕊菰蔦
…
轟囮 緻 蔦
~~[繭
肥 証 臨高 :署熱蠍:

卜nねrllnation h Кspe∝ of SoNo.1,3,4,5&1l of Standard Dendency Lete■
―Expo■ PЮduct

lllilasestandsdefelTedt008.03.2016.
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2. Quantity of import item may be allowed as applied for i.e. 218 MT as I .09

Kgs./kg. content in the export product after taking 2l3rd recovery from scrap.

may take suitable consequential action accordingly.

Case No.:6/2 l/81-ALC2l20l5 Party Name:MITTAL
APPLIANCES LIMITED,

RA

HQ Flle

:01/81/050/00409/AM16/

Decision:NC decided
comments of DIPP vide

IRLA File

:56/24/040/00035/AM16/

‐Meet No/Date:21/81‐

ALC2/2015
27.01.2016

1Lic No/Date:5610004755
‐27.11.2015

Approved

to ratify the norms of above AA on repeat basis as per written
U.O. No. l2l6l20l6-TSW/76 dated 27 .01.2016 as under:

76

l. Words " CuAl6Ni2" given in the description of import item may be replaced

with words " Cu92Al6Ni2".
2. Quantity of import item may be allowed as applied.for i.e. 218 MT as 1.09

Kgs./kg. conteni in the export product after taking 213'd recovery from scrap..

RA may take suitable consequential action accordingly.

Case No.:9/2 llSl-ALC2/2015 Party Name:JAYBEE

IHQ File

771:01/81/050/00412/AM16/

LAMINAT10NS PVT LTD

IRLA FHe

105/23/040/00363/AM16/

Meet No/Datc:21/8ト

ALC2/2015
‐27.01.2016

Lic.No/Date:0510396451

27.11.2015

referred to DHI.NC

Status:Deferred

Defer
Date:08.03.2016

decided to waitDecision : NC observed that the application has been

for their comments.

The case stands deferred to 08.03.2016.

Case No.:8/21/81‐ALC2/2015  Party Name:ITP ELECTRONICS
PRIVATE LTD

IMeet No/Date:21/81‐

ALC2/2015
127.01.2016

Approved

IHQ Filc
l:01/81/050/00411/AM16/

Decision:NC decided
78 COnlrnents of DIPP vide

RLA Filc

:05/23/040/00367/AM16/

:Lic.No/Date:0510396493  1
02.12.2015              ‐

tO ranfy the norms of above AA on repeat basis as per written

U.O.No.12/6/2016-TSW/78 dated 27.01.2016 as under:

3. Quantity of impon item at S.No.2 may be allowed as

243600 Meters inclusive of l.5Yo wastage.

l. Net weight of export product may be specified
2. Quantity of import item at Sl. No. I may

25250 Kgs. inclusive of l7o wastage.

as 28625 Kgs.
be allowed as applied for i.e.
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4. Quantities of import items at S.No.3 & 4 may be allowed as applied for i.e.

1,500,000 Nos. & 5,00,000 Nos. respectively on net to net basis.

5. Quantity of import item at S.No.5 may be allowed as applied for i.e.

60900 Meters inclusive of 15% wastage.

6. Quantity of import item at S.No.6 may be allowed as applied for i.e. 106.575

Kgs. inclusive of 1.5% wastage.

rRA may take suitable consequential action accordingly.

「
~

HQ Flle

:01/81/050/00413/AM16/

IApproved
|

1

RLA File
:05/23/040/00375/AM16/ 清脳鼎

α
“
Ю
"“
Ы

I

Decision : NC decided to ratify
79 comments of DIPP vide U.O. No.

Word "Relevant" may be prefixed
quantity may be allowed as 147.144
products.

RA may take suitable consequential action accordingly.

the norms of above AA on repeat basis as per written

l2l6l20l6-TSW/79 dated 27 .01.2016 as under:

with the description of import item and its
Kgs. as 1.03 Kgs./Kg. content in the export

「F鰤"m∽“  頸 … 冨 面I ; _ r':"_:::_:*"_-
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ls6 l:01/81/050/00405/AMl6/ l:07/241040/0031 l/AMl6/ t09.12.2015 lDate:08.03.2016 
'

I i - ' -- *-r - -

I lDecision : NC noted that copy of the application of the company has not been received. NC 
l

I idecided to send a reminder to RA to furnish the copy of the application of the company. 
ilr:r

i ;The case stands deferred to 08.03.2016. :

Case No.:16/21/81-ALC2/2015 Party Name:SOURIAU INDIA

l                   IPRIVATE LIヽ 41TED
|         |

1/81‐

~  |

ILic.No/Date:1010059339 1Defer

110.12.2015               1)ate:08.03.2016

ision : NC observed that the application has been referred to DeitY. NC decided to wait
for their comments.

The case stands deferred to 08.03.2016.

FらlCaSeNo.:14/21/81-ALC2/2015

22

Party Name:VINAYAK
INTERNATIONAL

Approved
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HQ File

:01/81/050/00417/AM16/

Decision:NC decided
conlinents of E)IPP vide

lH°U蘊
戸

画 面 面

「

~F蔽
薦
~~~~

ILIMITED

IRLA Hに        蘭 3.No/Dttα 0510396613
:05/24/040/00442/AM16/ 14.12.2015

to ratitt the nOrms of above AA on repeat

U.Oo No. 12/6/2016-TSW/82 dated 27.01.2016
basis as per written
as under:

Words "of relevant thickness" may be suffixed with the descriptions of import items,
at Sl. No. I &.2 and their quantities may be allowed as applied for i.e. 77 MT &,
44 MT respectively as l.l0 Kgs./kg. content in the export items at Sl. No. I & 2. 

.

RA may take suitable consequential action accordingly.

ICase No.:15/21/81‐ ALC2/2015 Party Name:BC.POWER     Meet No/Date:21/81-    IApproved
CONTROLS LIMITED      ALC2/2015

27.01.2016              1

ILic.No/Date:0510396630

16.12.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No.121612016-T5W/83 dated27.01.2016 as under:

I Quantities of import items at Sl. No. I to 8 may be allowed as applied for i.e. ,

2589.44 Kgs., 1479.3 Kgs., 1332.6 Kgs., 7396.4 Kgs., I1834.4 Kgs., 13868.4
Kgs., 19415.7 Kgs. & 18491.2 Kgs. respectively, as per Engineering Table
No.5.

2 Quantities of import items at Sl. No. 9 to 12 may be allowed as applied for i.e.
15532.56 Kgs. & 17566.6 Kgs., 22303.85. & 27736.8 Kgs.. respectively, taking
clue from Engineering Table No. 5.

3 Quantity of import item at Sl. No. l3 may be allowed as 2040 Kgs. as per Table 5.
4 Quantities of import items at Sl. No. 14 to 19 may be allowed as applied for i.e.

3468 Kgs., 1849 Kgs., 2776.5 Kgs., 13869 Kgs., 22189.5 Kgs., & 11557 Kgs.
respectively, as per Engineering Table No. 5.

5 Quantities of import items at Sl. No. 20 to 26 may be allowed as applied for i.e.
3397 .05 Kgs., 4l 60.52 Kgs., 5l3l .32 Kgs., 6656.82 Kgs., 8321.04 Kgs., I 1094.12
Kgs. & 13921.74 Kgs. respectively, as per Engineering Table No. 5.

RA may take suitable consequential action accordingly.
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comments of DIPP vide UoO.No.12/6/2016-TSW/84 dated 27.01.2016 as under:

l. Net weight of each Cable
2. Material balancing viz. net content of each imported and

each cable.

3. Tabular statement giving total requirement of each I

product wise.

indigenous input, for

raw material, export

The case stands defelTed to 08.03.2016.

孫雨 亜而百肩IIEこラ函面F諄              五百
LIMITED

HQ Filc              lRLA File
:01/81/050/00416/AM16/      :05/23/040/00320/AM16/

Decision : NC decided to send a letter to flrrn to

comments of DIPP vide U.O.No.12/6/2016¨TSW/85

l. Net weight of each Cable

2. Material balancing viz. net content of each imported and

each cable.
3. Tabular statement giving total requirement of each

product wise.

L Net weight of each Cable
2. Material balancing viz. net content of each imported and

each cable.
3. Tabular statement giving total requirement of each

product wise.

The case stands deferred to 08.03.2016.

Omine Agenda for Meeting No.21/81 dated 27.01.2016

な ・・ ‐

IMeet No/Date:21/81‐    Status:Deferred
iALC2/2015        1
127.01.2016             :

:Lic.No/Date:0510396662 1Defcr

118.12.2015         'Date:0803.2016

subrnit infollllatiOn as per   vヽritten

dated 27.01.2016 as under:

indigenous input, for

raw material, export

IThe case stands deferred to 08.03.2016.
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Sl.No.502

Case No. AR- M/s. Powergear Limited
Meeting No.21/81 F. No.01/81/50/798/AM07/DES― II

Dated:-27.01.2016 RA File No.07/24/040/00693/AM07/

Subject:- Request for amendment in adhoc Norms in respect of Advance
License No. 0710049603 dated 15.01.2007.

Decision : NC observed that the application has been referred to DHI. NC decided to wait for
their comments.

The case stands deferred to 08.03.2016.

SI. No. 503

Case No. AR- M/s. Narayan Powertech Pvt. Ltd.

Meeting No.21/81 F.No.01/81/50/1642/AM04/

Dated:-27.01.2016 RA File No.34/82/040/00191/AM04/

Subject: Request fbr flxation ofNorms in respect ofAdvance Authorisation

No. 3410009867 dated 04.03.2004.

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC
decided to wait for the comments.

The case stands deferred to 08.03.2016.

SI.No.504

Case No. AR- M/s. Crompton Greaves Limited
Meeting No.21/81 F.No.01/81/50/00262/AM14/

Dated:-27.01.2016 RA File No.03/94/040/01127/AM13

Subject:- Request for ratification of Norms in respect of Advance
Authorisation No. 0310746162 dated 2 1.08.2013.

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC
decided to wait for the comments.

The case stands deferred to 08.03.2016.

SI.No.505

Case No.AR― M/s. MC Com Industries (India) Pvt. Limited
Meeting No.21/81 F. No.01/81/50/416/AM14/DES― II

Dated:… 27.01.2016 RA File No.03/95/040/000615/AM14

Subject: Ratiflcation of norrlls in respect ofAdvance Authorization No.

0310756580 dated 01.11.2013.

Decision : NC observed that the application has been referred to MSME. NC decided to wait
for their comments.
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The case stands deferred to 08.03.2016.

SI.No.506

Case No. AR- M/s. Mayfair lnternational
Meeting No. 2l181 F.No.01/81/050/481/ANIl1 2/DES― II
Dated:-27.01.2016 RA File No.03/95/040/000766/AM12
Subject: Modification of norms fixed in respect of Advance Authorization

No. 03 1067 57 13 dated 10.01.2012.
Decision : NC observed that the reply of the firm has been referred to DIPP for comments. NC
decided to wait for the comments.

The case srands deferred to 08.03.2016.

SIo No.507

Case No. AR- M/s. Anlani Technoplast Limited
Meeting No. 21181 F.No.01/81/050/428/AM14/DES― II
Dated:-27.01.2016 RA File No.05/23/040/000439/AM13

Sub.iect:- Ratification of norms in respect of Advance Authorization No.
05 10344008 dated 24.01.2013.

Decision : NC decided to ratify the norms of above AA as per written comments of C&PC
vide O.M. No. 4601 113612010-PC.II dated 17.12.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Sl.No.508

Case No. AR- M/s. Rexnord Electronics & Controls Limited
Meetins No. 2ll81 F.No.01/81/050/510/AM12/DES― II
Dated:‐ 27.01.2016 RA File No.05/23/040/000439/AM13
Subject:- Ratification of norms in respect of Advance Authorization No.

03 I 0683035 dated 22.02.2012.
Decision : NC decided to ratify the norms of above AA for the purpose of redemption, as per
written comments of DIPP vide U.O. No. l2l6l20l6-TSW/508-A/R dated 27.01.2016 as
under:

1. Net weight of export products may be specified as 46870 Kgs.
2. Quantity of import item at Sl. No I may be allowed as applied for i.e. 3000

Kgs. on net to net basis as claimed by the firm..
3. Quantities of import items from Sl. No 2 to 4 may be allowed on net to net basis

with accountability clause.
4. Quantity of import item at Sl. No.5 may be allowed as 4949 Kgs. as l.0l

Kgs.iKg. content in export items.
5. Quantities of import items at Sl. No 6, 12, 2l &. 22 put tosether may be
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allowed within 1.5 % of FOB value of exports.
6. Quantity of import item at Sl. No. 7 may be allowed as 285,000 Mtrs. (240

Kgs.) on net to net basis.
7 . Quantities of import items at Sl. No. 7 ,8 & 9 may be allowed on net to net basis

with accountability clause.
8. Quantity of import item at Sl. No. 10 may be allowed as 4725 Kgs. as 1.05

Kgs./Kg. content in export items.
9. Quantity of import item at Sl. No. 11 may be allowed as applied for i.e. 200

Kgs. on net to net basis.
10. Quantities of import items from Sl. No 13 to 17 may be allowed on net to net

basis with accountability clause.
I 1 . Quantity of import item at Sl. No l8 may be allowed on net to net basis.

12. Quantities of import items at Sl. No 19,20 & 23 may be allowed on net to net
basis with accountability clause.

RA may take suitable consequential action accordingly.
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Sl.No.509

Case No. AR- M/s.Bilcare Lirnited

Meeting No. 21181 Fo No.01/81/050/03/AM15/DES― II

Datcd:-27.01.2016 RA File No.31/83/040/00236/AM14

Subject:- Ratification of norms in respect of Advance Authorization No.
3 1 10062954 dated 07 .03.2014

Decision : NC decided to ratify the norms of above AA on repeat basis as per written
comments of DIPP vide U.O. No.121612016-TSW/509-A/R dated27.01.2016 as under:

l. Words "containing 7520 Kgs. of Aluminium Foil" may be suffixed with the

description of export product.
2. Word "relevant" may be prefixed and words " 25-40 Micron" may be suffixed

with the description of import item and its quantity may be allowed as 8084

Kgs. as 1.075 Kgs./Kg. content in the export product after taking clue from

SION C-16.

RA may take suitable consequential action accordingly.

SI.No.510

Casc No.AR― M/s. MPP Technologies Pvt. Limited
Meeting No. 21181 F.No.01/81/50/141/AM09/DES¨ II

Dated:… 27.01.2016 RA File No. 07/24/040/00052/AM09

Subject:- Modification of norms fixed in respect of Advance Authorization
No. 0710057471 dated 19.05.2008.

Decision:NC observed that DHI vide U.O. No.3(180y2015/TSW(B) dated 20.01.2016 have

中緊メ饉漁27



requested for complete case file along with their earlier recommendations if any for processing
the case further. NC decided to furnish the requisite documents to DHI for examination of the
case and comments.

The case stands deferred to 08.03.2016.

Sl. No. 511

Case No. AR- M/s. Leitwind Shriram Manufacturing Limited
Meeting No.21/81 F.No.01/81/050/0224/AM14/DES― II
Dated:-27.01.2016 RA File No.04/24/040/00072/AM14

Subject:- Ratiflcation ofnorms in respect ofAdvance Authorization No.

0410147962 dated 30.12.2014.

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 3(77)12013/TSW(B) dated 01.01.2016 (copy enclosed).

RA may take suitable consequential action accordingly.

Sl.No.512
Case No. AR- M/s. Toshiba Transmission & Distribution Systems (lndia) Private

Limited
Meeting No.21/81 F. No.01/81/050/0013/AM15/DES― II
Dated:-27.01.2016 RA Filc No.09/24/040/00533/AM15
Subject:- ⅣIodiflcation of flxed nolllls in respect of Advance Authorization

No.0910061536 dated 16.01.2015.
Decision : NC observed that the application has been referred to DHI. NC decided to wait foi
their comments.

The case stands deferred to 08.03.2016.

SI.No.513

Mceting No.21/81 F.No.01/81/050/106/AM15/DES¨ II
Dated:… 27.01.2016 RA File No. 03/95/040/01013/AM14

Subject:- Request fOr clariflcation on how much quantity a110wed by DHI

vide their UO No.3(84)/2014/TSW(B)/104 dated 03.02.2015
against the advance authorizatiOn no.310664666 dated i4.11.2011

of M/s.Cromptop Greaves.
Decision : NC observed that the application has be
their comments.

The case stands defened to 08.03.2016.
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Sl.No.514

Case No. AR- M/s. Trafigura India Private Limited
Meeting No.21/81 F.No.01/81/050/00303/AM15/DES― ll
Dated:… 27.Ol。 2016 RA File No.03/95/040/00265/AM15
Subject: Modification/Amendment for ratified norrns in respect of Advance

A uthorization No. 03 I 07 86269 dated 02.07 .20 I 4.
Decision :The representative of MSME stated that the Company's request is for
modification of description of export products from Nickel Cathode to Nickel metal/|.{ickel
Nitrate/Nickel Sulphate as export order of the party had been cancelled and there is
demand for nickel nitrate and sulphate. It has also been stated that the modification of the
description of export product can be done on the same way as it was done in the case of
M/s Nicomet Industries Limited without change of the wastage already allowed to the
party. Based on the above, NC directed FTDO to attach decision of case of M/s Nicomet
Industries so that NC can take an informed decision .

The case stands deferred to 08.03.201 6.

SI.No.515

Case No. AR- M/s. Trafigura India Private Limited
Mceting No.21/81 F.No.01/81/050/00410/AM15/DES― II
Dated:-27.01.2016 RA File No.03/95/040/00456/AM15
Subject:- Modification/Amendment for ratified norrns in respect of Advance

Authorization No. 03 I 0788619 dated 02.09 .2014.
Decision : The representative of MSME stated that the Cornpanyt request is for
modification of description of export products from Nickel Cathode to Nickel metal/llickel
Nitrate/Nickel Sulphate as export order of the party had been cancelled and there is
demand for nickel nitrate and sulphate. It has also been stated that the modification of the
description of export product can be done on the same way as it was done in the case of
M/s Nicomet Industries Limited without change of the wastage already allowed to the
party. Based on the above, NC directed FTDO to attach decision of case of M/s Nicomet
Industries so that NC can take an informed decision .

The case srands deferred to 08.03.2016.

SI.No.516

Case No. AR- M/s.Zenium Cables Limited

Meeting No. 2ll81 F.No.01/81/050/00066/AM16/DES― II
Dated:-27.01.2016 RA File No.03/95/040/00953/AM15
Subject:- Ratiflcation of norms in respect of Advance Authorization No.

0310793900 dated 16.02.2015.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. l2l6l20l6-Tswl516-A/R dated 27.01.2016 as under:
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atSl.No.1to6mayalsobespecifiedas128.1meters
each in addition to their weights.

2. Quantity of export item at Sl. No. 7 may also be specified as 91.5 meters in addition

to its weights.
3. Words "Voltage rating 600/1000 V" may be suffixed with the description of export

products at Sl. No.l to 7.

4. Quantities of import item at Sl. No I viz. Copper in the form of CC Rod (EC grade )

may be allowed as 17090 Kgs. taking clue from Engineering Table-5.

5. Word "Resin" given in the description of import item at Sl. No.2 may be replaced with

word "Compound" and quantity of this item may be allowed as applied for i.e.

8899.21 Kgs. taking clue from Engineering Table-5.

RA may take suitable consequential action accordingly.

Sl. No. 517

Case No. AR- M/s. Kalpataru Power Transmission Limited

Meeting No.21/81 F.No.01/81/162/11/AM16/DES¨ II

Dtted:-27.01.2016 RA File No.KASEZ/100%EOU/11/131/04-05/Vol― I

Subject:- ffiment of ad-hoc norrns fixed in respect of 100%

EOU.

ffidtomaintainStatusQuoonthesubjectcasebasedonthecommentsof
DIPP vide U.o. No.l2l6l2ol6-Tsw517-AlR dated27.01.2016 as under:

.,Status quo may be maintained as export item in this case is covered under SION C-

2ZO of Engineeiing Products and wastage norms have been fixed as per this SION."

RA may take suitable consequential acti

SI No 518

Case No. AR- M/s. Es*ari Global Metal Industries Private Limited

Meeting No.21/81 F.No.01/81/050/00341/AM15/DES― II

Dated:… 27.01.2016 RA File No.07/24/040/00126/AM15

Subject: Ratiflcation of norrns in respect of Advance Authorization No.

0710105804 dated 17.07.2014.

Declslon:NC decided to ratify the norms of above AA as per ttrhten cOmments of MSME

vide U.0。 No.30(185)/15-ME dated 29。 12.2015(copy enc10sed).

RA rnav take suitablc consequential action ac9ordingly.

Sl.No.519

Case No. AR- M/s. Larsen & Toubro Limited
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Meeting No. 21181 F.No.01/81/50/315/AM13/DES‐ II

Dated:-27.01.2016 RA File No.03/95/040/00442/AM13

Subject:- Modification/amendment of fixed norms in respect of Advance
License No. 03 I 07 I 02 1 0 dated 24.09.2012.

Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands deferred to 08.03.2016.

SI.No.520

Case No. AR- M/s. Maharashtra Seamless Limited
Meeting No.21/81 F.No.01/81/50/00021/AM12/DES― II
Dated:-27.01.2016 RA File No. 05/24/040/00379/AMll

Subject:- Ratiflcation of Norms in respect of Advance Authorisation No.

0510285256 dated 07.03.2011.

Decision : NC decided to ratify the norms of above AA for the purpose of redemption, as per
written comments of DIPP vide U.O. No. l2l6l20l6-TSW/520-AlR dated 27.01.2016 as
under:

l. Netweightofexportproducts atSl.No. I &2may bemodified as493.923
MT & 480.23 MT respectively.

2. Words "Seam Less Line" given in the description of export products at Sl. No.
| &2 may be modified as "seamless Alloy Steel Line Pipes with 3LPE
coating of 2 mm thickness".

3. Quantities of export products at S.No.l &. 2 may also be specified as
25,000 Meters & 30,000 Meters respectively in addition to their weights.

4. Description of import item at Sl. No. I may be modified as "Alloy Steel
Rounds/Billets ol relevant grade " and iti quantity may be allowed as
l1ll.74 MT as 1.20 MT/MT content in the export items taking clue from
SION C-797,

5. Quantities of import items from Sl. No. 2,3 & 4 may be allowed as 2065
Kgs, 4528 Kgs. & 43886 Kgs respectively after taking clue from SION at Sl.
No. C- 1289.

6. Import item at Sl. No. 5 may be allowed upto 2 % of FOB value of exports.

RA may take suitable consequential action accordingly.

SI.No.521

Case No. AR- M/s.Chandan Stcel Lirnited

Meeting No.21/81 F.No.01/81/050/00174/AM16/DES.H
Dated:… 27.01.2016 RA File No.03/94/040/00114/AM16/

Subject: Modification/amendment of fixed noffns in respect of Advance
Authorization No. 0310796490 dated 08.06.2015.

Decision : NC decided to maintain Status Quo on the subiect case based on the comments of

中
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SI.No.522

Case No. AR- M/s. Cords Cable Industries Limited

Meeting No.21/81 Fo No.01/81/050/0000475/AM10/DES.H

Dated:-27.01.2016 RA File No. 05/23/040/00137/AM10

Subject: Modification/amendment of fixed noffns in respect of Advance

Authorization No. 0510256341 dated 15.01.2010.

Decision : NC decided to modify the norms of above AA, as under:-

The applicants vide letters dated 26.03.2014 have stated that they had completed the

.*po.t obligation before 15.03.2011 i.e. the date on which norms were ratified and

communicated to them and hence shipping bills generated show description as per

advance authorization issued to them. Jle.go-mpany have also stated that it is not possible

to amend the description in S/BilhfTffi'[tin" requested for waiver of the condition to

suffix words in description of goods against export products as mentioned in the norms

fixed.

I NC O"tiU.rated the issue and as per the verbal comments of the representative of DIPP

I present in the meeting decided to waive the condition (for redemption purpose only) in

I ni.* of the fact that the goods have been exported prior to fixation of norms and that the

I import content of copper etc. is indicated in S/Bills.
I

I

I RA may take suitable consequential action accordingly'

l_

MoS vide U.O. No.2(7)12011-TW dated 14.01.2016 (copy enclosed).

RA may take suitable consequential action accordingly.
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SI No_523
Case No.AR― M/s. Elkay Telelinks Limited

Meeting No. 2l181 F.No.01/81/050/00285/AM15/DES.H

Dated:-27.01.2016 RA File No.05/23/040/00246/AM14/

Subject: ect of Advance Authorization No'

0510389765 dated 17 .07 .2014.
ve AA as per written comments of DIPP vide

U.O. No. l2l6l2Ol6-TSW/523-AlR dated 27 .01.2016 as under:

1. Net weight of export product may be specified as 42.56 MT.

2. Words';Voltage rating I100 V" may be suffixed with the description of export

product.
3. Quantity of import item at Sl. No. 1 may be allowed as 8299 Kgs' as per

Engineering Table-4.
4. Quantity oiimport item at S.No.2 may be allowed as 1.05 Kgs./Kg.content in

export item
%
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RA may take suitable consequential action accordingly.

Sl.No.524

Case No. AR- M/s. Met Trade (lndia) Limited

Mceting No.21/81 F.No.01/81/050/00219/AMi3/DES.H
Dated:… 27.01.2016 RA File No.05/24/040/00168/AM13/

Subject:- Modification/amendment of fixed norrns in respect of Advance
Authorization No. 05 1033 I 816 dated 09.08.2012.

Decision : NC observed that the application has been referred to MSME. NC decided to wait
for their comments.

The case stands deferred to 08.03.201 6.

Sl.No.525
Case No.AR― M/s. MC Com Industries (India) Private Limited

Meetins No. 2l /81 F.No.01/81/050/00073/AM14/DES.H
Dated:‐ 27.Ol.2016 RA File No.03/95/040/01054/AM13/

Subject: Ratification of norms in respect of Advance Authorization No.
031 0729610 dated 26.03.2013.

Decision : NC observed that the application has been referred to MSME. NC decided to wait
for their comments.

The case stands deferred to 08.03.2016.

Sl.No.526

M/s. Elkay Telelinks Limited

Fo No.01/81/050/00168/AM15/DES.HMeeting No.21ノ81

RA File No.05/23/040/00311/AM12/Dated:… 27.01.2016

Ratification of norms in respect of Advance Authorization No.
05 I 0385709 dated 05.05.201 4.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide

U.O. No. 121612016-TSW/526-A/R dated 27.01.2016 as under:

I . Net weight of export products may be specified as under:

Net Export
Weight

Net Export
Weight

l**-:l ac-tqr< t?rr:=r .art?e-:::r.
Foreign frade a€vrlnr,mi 5 i r:i 'icar
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Ucayog Bhawin. New !'elhl



Z. Words "Voltage rating 1 100 V" may be suffixed with the description of export products

at Sl.No.l to9.

3. Quantity of import item at Sl. No I vz. Copper Rod (EC grade ) may be allowed as

9349.7 Kgs. as 1.01 kgs./Kg. content in export items at Sl. No I to 9 and taking clue

from Engineering Table-S.

4. Quantities of import items at Sl. No 2,3 & 4 may be allowed as 1.03 kgs./Kg. content

in export items as claimed by the firm.

RA may take suitable consequential action accordingly.
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SI.No.527

Case No. AR- M/s.KEI Industries Limited

Meeting No.21/81 F.No.01/81/050/00469/AM14/

Dated:-27.01.2016 RA File No.05/23/040/00354/AM14/

Subject:- Modification/amendment in fixed norms in respect of advance

authorization no. 05 10374105 dated 19.12.2013.

Decision : NC decided to modify the norms of above AA as under:-

The applicants vide letters dated 13.07.2015 have stated that they had completed the

export obligation before 30.07,2014 i.e. the date on which norms were ratified and

communicated to them and hence shipping bills generated show description as per
advance authorization issued to them. The company have also stated that it is not possible

to amend the description in S/Bills now. They have requested for waiver of the condition
to suffix words in description of goods against export products as mentioned in the norms
fixed.

NC deliberated the issue and as per the verbal comments of the of the representative of
DIPP present in the meeting decided to waive the condition (for redemption purpose only)
in view of the fact that the goods have been exported prior to fixation of norms and that
the import content of copper etc. is indicated in S/Bills.

RA may take suitable consequential action accordingly.

Sl.No.528

Case No. AR- M/s.KEI Industries Limited

Meeting No.21/81 F.No.01/81/050/00455/AM14/

Dated:-27.01.2016 RA File No.05/23/040/00381/AM14/

Subject:- Modification/amendment in fixed norms in respect of advance
authorization no. 05 1037 451 5 dated 26.12.2013.

Decision : NC decided to modify the norms of above AA as under:-

玄
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The applicants vide letters dated 13.07.2015 have stated that they had completed the
export obligation before 30.07.2014 i.e. the date on which norms were ratified and
communicated to them and hence shipping bills generated show description as per
advance authorization issued to them. The company have also stated that it is not possible
to amend the description in S/Bills now. They have requested for waiver of the condition
to suffix words in description of goods against export products as mentioned in the norms
fixed.

NC deliberated the issue and as per the verbal comments of the of the representative of
DIPP present in the meeting, decided to waive the condition (for redemption purpose
only) in view of the fact that the goods have been exported prior to fixation of norms and
that the import content of copper etc. is indicated in S/Bills.

RA may take suitable consequential action accordingly.

Sl.No.529

Case No. AR- M/s.KEI Industries Limited

Mceting No.21/81 F.No.01/81/050/00255/AM14/
Dated:-27.01.2016 RA Filc No.05/23/040/00213/AM14/
Subject:- Modification/amendment in fixed norms in respect of advance

authorization no. 05 103655 I 7 dated I 3.09.201 3.

Decision : NC decided to modify the norms of above AA as under:-

The applicants vide letters dated 13.07.2015 have stated that they had completed the
export obligation before 30.07.2014 i.e. the date on which norms were ratilied and
communicated to them and hence shipping bills generated show description as per
advance authorization issued to them. The company have also stated that it is not possible
to amend the description in S/Bills now. They have requested for waiver of the condition
to suffix words in description of goods against export products as mentioned in the norms
fixed.

NC deliberated the issue and as per the verbal comments of the of the representative of
DIPP present in the meeting, decided to waive the condition (for redemption purpose
only) in view of the fact that the goods have been exported prior to fixation of norms and
that the import content of copper etc. is indicated in S/Bills.

RA may take suitable consequential action accordingly.

Sl.No.530

Case No. AR- M/s.KEI Industries Limited

Meeting No.21/81 F.No.01/81/050/00056/AMi5/

Dated:-27.01.2016 RA File No.05/23/040/00395/AM14/
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Subject:- Modification/amendment in fixed norms in respect of advance

authorization no. 0510377601 dated 30.01 .2014.
Decision : NC decided to modify the norms of above AA as under:-

The applicants vide letters dated 13.07.2015 have stated that they had completed the
export obligation before 15.07.2014 i.e. the date on which norms were ratified and
communicated to them and hence shipping bills generated show description as per
advance authorization issued to them. The company have also stated that it is not possible
to amend the description in S/Bills now. They have requested for waiver of the condition
to suffix words in description of goods against export products as mentioned in the norms
fixed.

NC deliberated the issue and as per the verbal comments of the of the representative of
DIPP present in the meeting, decided to waive the condition (for redemption purpose
only) in view of the fact that the goods have been exported prior to fixation of norms and
that the import content of copper etc. is indicated in S/Bills.

RA may take suitable consequential action accordingly.

SI.No. 531

Case No. AR- M/s.LM Wind Power Bladcs(India)Pvt.Limited

Meeting No.21/81 F.No.01/81/050/00080/AM16/
Dated:… 27.01.2016 RA File No.07/24/040/00435/AM15/

Subject:- Fixation of norms in respect of advance authorization no. 0710107924
dated 25.03.2015.

Decision : NC observed that the application has been referred to C&PC. NC decided to wait
for their comments.

The case stands deferred to 08.03.2016.

SI.No.532
Case No.AR¨ M/s. LM Wind Power Blades (lndia) Pvt. Limited
Meeting No. 2l181 F.No.01/81/050/00092/AM16/
Dated卜 27.01.2016 RA File No.07/24/040/00441/AM15/

Subject:- Fixation of norms in respect of advance authorization no. 0710107923
dated 25.03.2015.

Decision : NC observed that the application has been referred to C&PC. NC decided to wait
for their comments.

The case stands deferred to 08.03.2016.

Si.No.533
Case No. AR- M/s. Manaksia Coated Metals and Industries Limited
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Meeting No. 21181 FoNo.01/81/050/00044/AM16/
Datedi-27.01.2016 RA File No.02/24/040/00222/AM15/
Subject:- Modification/amendment in fixed norms in respect of advance

authorization no. 02 I 0205598 dated 24.02.20 1 5.
Decision : NC observed that the application has been referred to MoS. NC decided to wait for
their comments.

The case stands deferred to 08.03.2016.

SI. No. 534
Case No. AR- M/s. DR Associates
Meeting No. 2l181 F.No.01/81/050/00203/AM16/DES― II
Dated:-27.01.2016 RA File No. 04/24/040/00050/AM16

Subject:- Ratification of norms in respect of Advance Authorization No.
041 0l 6077 4 dated 08.07 .2015.

Decision : NC observed that the application has been refened to DIPP. Na decided to wait for
their comments.

The case stands deferred to 08.03.2016.

Sl.No.535

Case No. AR- M/s. Ambark Worldwide, Jamnagar
Meeting No. 21181 F.No.01/81/162/141/AM.16/
Dated:-27.01.2016 KASEZ File No.KASEZ/100%EOU/11/06/2014-15/
Subject:- Request for fixation of Input-Output Norms under 100% EOU for

manufacturing and export of l. Brass Ingots/Billets, 2. Brass Bars/
Rods/Solid Sections/Profiles and 3. Machined Articles/ components
Parts/ Accessories made out of Brass Rods/Bars/Solid Sections/solid
Profiles.

Decision : NC decided to ratify the norms of
U.O. No. l2l6l20t6-TSW535-AlR dated 27.01.2016 as under:

As per team report already accepted by the NC for a number of EOUs in Jamnagar area
for manufacture of brass items from mixed metal brass scrap with impurities like iron & Steel,
Plastic/rubber etc. and actual production and consumption details certified by a CA received
in this case , following wastage norms may be fixed for this EOU also in terms of para 6.08(e)
of Foreign Trade Policy for the manufacture of following brass items:

l. Machined articles/Components/parts/accessories made out of brass rods/ bars/solid
sections/sol id profi les :

Wastage during Segregation:
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Description Quantity Description Quantity

Segregatedi processed

mixed brass scrap

l MT Mixed metal brass scrap
with impurities like iron &
Steel, Plastic/rubber etc

As per actual suljeCt

to a rnaxirnurn of

l.50 MT

B. Wastage norrns for the manufacture of machined articles/ components/parts/accessories
made out of brass rods/bars/solid sections/solid profiles

Export Item Input Item

Description Quantity Description Quantity

Machined articles/
Components/ partsi
accessories made out of brass

rods/ bars/ solid sections/
solid profiles

l MT Segregated/processed
mixed brass scrap

1.26 MT

It may also be clarified to Development Commissioner, Kandla SEZ that the

wastage norms are applicable for the manufacture of brass items from mixed metal brass scra

with impurities like iron & Steel, Plastic/rubber etc. and not applicable for the manufacture

brass items from pure brass scrap like Honey.

RA may take suitable consequential action accordingly.

Sl. No.536
Case No.AR― M/s. Dynamic Cables Pvt. Limited
Mceting No.21/81 F.No.O1/81/050/00164/AM15/

Dated:… 27.01.2016 RA File No.13/24/040/00059/AM14/

Subject:- Ratiflcation of nolllls in reSpect of Advance Authorization No.

1310046635 dated 03.04.2014.

p1icationhasbeenreferredtoDIPP.NCdecidedtowaitfor
their comments.

The case stands deferred to 08.03.2016.

Sl.No.537
Case No.AR― M/s. Aniani Technoplast Limited

"tu‐ SAHu
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Meeting No.21/81 Fo No.01/81/050/00161/AM16/
Dated卜 27.01.2016 RA File No.05/23/040/00052/AM16/
Subject:- Ratiflcation of norms in respect of Advance Authorization No.

0510394297 dated 19.05.2015.

Decision : NC observed that the application has been referred to C&PC. NC decided to wait
for their comments.

The case stands deferred to 08.03.2016.

Sl.No.538

Case No. AR- M/s.Nikki lndia Fuel Systems Private Linnited

Meeting No.21/81 FoNo.01/81/162/275/AM.16/

Dated:-27.01.2016 MEPZ File No.A/2012/08/EOU― ]眸 /ヾ
Subject:- Request for fixation of wastage norms under 100% EOU for

manufacturing and export of Carburetor and their parts.
Decision : NC observed that the application has been referred to MSME. NC decided to wait
for their comments.

The case stands deferred to 08.03.2016.

Date:10.02.2016

Place:New Delhi
(P

Foreign Trade Development Offlcer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016 - Case No. 11/21181 (llUs. Suntec Enterprises) (Advance
Authorization No. 0510259 184 dated 23.02.2010)

Advance Authorisation may be ratified as under:

1. Word "Relevant" may prefixed with the description of import item and its
quantity may be allowed as applied for i.e. 202MT as 1.01 Kgs./Kg. content in
the export item.

Norms committee may take a view

(S.K.Jain)
Development Officer

rqlr-t -y'' r,

Norms Colllmittee II

DIPP No.12/6/2016-TSW/1 dated  27/01/2016
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Gor.t. of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA No 051035 1299 dated I I .04.l3 of M/s Pilot Industries Limited.

The following needs to be clarified by the unit before norms can be fixed

o Percentage of lead in the import product.
o Detailed technical note on manufacturing process including the relevant flow sheet.
o Size and specification including grade, composition, range, thickness etc of the items proposed for

import.
r Detailed calculation as to how the quantity of raw material proposed for import has been arrived at,

including the net weight of components to be manufactured out of these imported materials, wastages
claimed at each stage of manufacturing with complete justification and supported by documentary
evidence/drawing.

This issues with the approval of Director (ME) for taking view by NC.

〕
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(KSSOdhi)
AD(ME)

Shri P.Sahu,FTDO,DGFTUdyoABhawanNewDelhi lig,1ィ
UO notc no TL… 13024/20/2016-MMM&A― DCMSME datcd 22.01.16
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Govt. of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA No 0510375028 dated 31.12.13 of M/s Pilot Industries Limited.

The following needs to be clarified by the unit before norms can be fixed

o Percentage of lead in the import product.
o Detailed technical note on manufacturing process including the relevant flow sheet.

' Size and specification including gradc, composition, range, thickness etc of the items proposed for
import.

o Detailed calculation as to how the quantity of raw material proposed for import has been arrived at,
including the net weight of components to be manufactured out of these imported materials, wastages
claimed at each stage of manufacturing with complete justification and supported by documentary
evidence/drawing.

l'his issues with the approval of Director (ME)

♂ ηlへ“(K.S.Sodhi)
AD(ME)

Shri■ Sahu.ETD03 DGFT Udyog Bhawan New Dclhi
ID notc nO TL-13024/21/2016-MMM&A‐ DCMSME datcd 27.01.16
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

SubieCt:ApplicatiOn of M/s Sharda MOtOr lndusthes Ltd for ratiflcatiOn of

norm ofAA No.0510386900 Dated 20.052014

Refcrence: DG「 F ID Notc No 01/81/50/211/AM16/DES― I1/252 Dated
0211.2015.

Reference above application and subsequent reply forwarded to this office
under above reference it is stated that similar authorization no. 051036503g
dated 09.09.2013 issued to the same firm has already been recommended..
Subject authorization may therefore the ratified on repeai basis. ,l

This issue with the approval of IA(KKT).

Sr. Development Officer

「
rDO,DES II,DGr.
DHIUO No 3(176)/2015/TSW(B)/ dated 20 01.2016.
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016 - Case No.3/21181 (M/s Apar Industries Limited) (Advance
Authorization No. 03 I 0789637 dated 24.09.2014)

Firm may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cable/ Buyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported
as well indigenous, except packing materials)

3. Material balancing viz. net content of each imported and indigenous input, export
product wise.

4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

/a-*-* *L71 ot |6
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.12/6/2016-TSW/33 dated 27/01/2016
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norm in terms of Para 4.7 of HBp (Vot-l) for Advance No
311006532}/ated 12.03.2015 of M/s Vikarsh Stamping tndia pvt Limited, pune.v

DGFT may refer to their UO No O1l81l5}l /AM-15/DES-il/04 dated
29.04.2015 for ratiflcation of above mentioned Advance Authorization of M/s Vikarsh
Stampings lndia Pvt Limited, pune.

ln view of the above, Ministry of Steel recommends the import of 100 MT Cold
Rolled Grain Oriented (CRGO) Electrical Steel Coils of relevant grade of prime
quality against export of 100 MT CRGO slit Coils subjectto the condition thatwidth
of imported coils is more than the respective width of export products. However,
against export of 100 MT CRGO lamination, DGFT may consult DHI for their
comments/views. However, Ministry of Steel has not been allowing import of
Secondary Defective CRGO Electrical Steel in Sheets/Coils against export of slit
coils or laminations in view of criticality of application and therefore, Ministry of Steel
does not support import of such sub standard product in the present case al-so.

ご鼈 )

Deputy lndustrial Advlser

多Shri Po Sahu,FTDO,NC― ||:DGFT,Udyog Bhawan,New Delhi.
Ministry of Steel U.〇 .No.2(10)/2014‐ TヽⅣ dated 25.05.2015
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GOV[RNMEN丁 OFIND!A
MINISttRY OF COMMERCE&lNDUSTRY

OFFICE OFttHE ADDIT:ONAL DIRECTOR GENERAL OF FOREIGN TRADE

N:SHTHA B「FAVAN′ Ntt MARINE L!NES′ CHURCHGAttE,MUMBA1 400020

丁o

y

巫

Sir,

Mls. Amartara Pvt. Ltd., Mumbai 4OOO-12

no.0310795888 dated 13.05.2015. The copies

Headquarters due to the following reasons:

has been granted ACvance Arrthori:;arion

of the application are nor forrvarrir:ci t.r tne

1.The AdvanCe authorization has been issued on repeat basis in terms Of i'12ra 4′ _l arlo 4 7_2

ofHBP(Vol.1)On the basis of the decisions of the Norms Comnlittee in ,leoting llt rl1/81

ALC2/2014 dated 26.02.2014  (Hqrs file no.01/81/050/00386/AM15)_

Copy of N_C.decision is enclosed herewith.

Encl, Copy of NC d-ecision
(K.P.SINGi→ l

ASS丁.DIRECTOR G[NERA1 0「 「 ORIIICIN:RAI〕 [
FOR ADDL DIR[CttOR GENERA1 0「 FORI:iCN IIく AI):

糊
ロ

F‖ e no.03/94/40/100/AA/116/ノ

ち
g

The Directcr General of Foreign Trade
New Delhi-110 011

Kind attni Shri.K C Raju′ Dy.DGF丁 (NC II)

Sub:Grant of advance authorization on REPEAtt basis as per Para 4 7 1&4/'ol

HBP(VOI.1)2009-2014.

夕 ′

」π石3つ形

Date:13.05.2015

Yours f;rrtlrlril:,,

´物 ″
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erl./ ao 16

Ministry of Hcavy lndustrics&Public Enterprises

Departinent of Hcavy lndustry

TSWfB)Section

SutteCt: Application of M/s Delphi Connection Systems lndia Pvto Ltd.for

ratiflcation of norrn of AA No. lo10059178]Dated 15.06.2015.

Reference:DG「FUO No.01/81/50/355/AM16/DES― I1/275 Dated 08。 12.2015.

rDO,DES― II,DG「F.
DHI UO No.3(219)/2015/TSW(B)/

(Gttrtt Sihgh)
Sr.Development offlcer

dated 04.01.2016.
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016- Case No. 7/18/81 (ltUs Thermo Cables Limited) (Advance
Auth o rization No. 09 10062247 d ated 2 4.06.2015)

Firm may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

2. Net weight per KM of each Cable
3. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product

Norms committee may take a view

■蔦訴明6
Development Ofrlcer

Norms Committee Ⅱ
DIPP No.12/6/2016¨ TSW/53 dated 27/01/2016

―惚〆



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016- Case No. 3219/81 (M/s Thermo Cables Limited) (Advance
Authorizatio n No. 09 10062256 d ated 29 .0 6.2015)

Advance Authorisation may be ratified as under:

l. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

l 100 6 115 208 16 491

2 162 7 174 12 265 17 637
り
， 325 8 271 つ

つ 325 18 730
4 341 9 413 14 359 19 882

424 10 つ
′
０
０

々
υ 392

Words "Voltage rating 225V" may be suffixed with the description of export products at
Sl. No.1 to 9.
Words "Voltage rating I 100 V" may be suffixed with the description of export products
at Sl. No.l0 to 19.

4. Quantitiesof importitemsatSl.No 1,3,5,7,9,I1,13,15,17,19,21,23,25,27,29,31,
33,35 &37 ( Copper Electrolytic grade ) may be allowed as 1.01 kgs./Kg. content in
export items at Sl. No I to 19 respectively. Accordingly quantity of import item at Sl.
No. 5 may be restricted to 1458 Kgs.

5. Quantities of import items at Sl. No 2, 4, 6,8, 10, 12, 14, 16, 18, 20,22,24, 26,28, 30,
32,34,36 &.38 ( PVC Compound ) may be allowed as 1.05 kgs./Kg. content in export
items at Sl. No 1 to 19 respectively.

Norms committee may take a view

/´
(S.Ko Jain)

Development Ofrlcer
Norms Committee II
DIPP No.12/6/2016-TSW/55 dated 27/01/2016

2.

3.
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Ministry of Hcavy lndustries&Public Enterprises

Department of Hcavy lndustly

TswrB〕 sccdon

SubieCt:ApplicatiOn Of M/s Alstom lndia Ltd.for ratiflcatiOn of n01.11 0f AA No.

3410041508 Dated 14.09.2015.

Reference:DGFT UO No.01/81/50/345/AM16/DES‐ I1/276 Dated 08.122015.

Reference above application the lirm may be advised to
information as per 51. No. 1 1 of SDL.

■ Rttη7/Sr Development Officer
rDO,DES― II.DGⅡ
DHI UO No.3(216)/2015/TSW(B)/c⊃ dated 23 12.2015.
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Ministry of Hcavy lndustries&Public Enterp五 ses
Department of Heavy lndustry

TSW(B)Sec伍on

SutteCt:ApplicatiOn Of M/s Alstom lndia Ltd.fOr ratiflcatiOn of no..11 0f AA No.

3410041507 Dated 14.09.2015.

Reference:DGF「 Uo No.01/81/50/346/AM 16/DES― I1/274 Dated 08.122015.

ba∝d常岳踊』肝■tti曜翼‖L二島黒臨篤よfttT:d∬
d

ExpOrt Product: lx75 MW Hydro Generator Shaft― Finish machined-l No.
Weight-23,841 kg.

Import:GeneratOr Shaft PrOOf machined-l No.

Wcight-24,628 kg。

This issue with the apprOval of JS(RKS).

parJЫ新 引もに

´

尋 法

日 DO,DES―II,DG「F
Sr. Development Officer

DHr UO No. 3(21s)/20ls/TSW(B)/ dated 01.o1.2016.

~タノイ



6::
i'rat'a

Ministry of Heavy Industries & public Enterprises
Department of Heary Industry

TSW(B) Section

subject: Application of M/s Alstom India Ltd. for ratification of norm of AA No.
34 1OO4 1526 Dated 2 1.09.20 i 5.

Reference: DGF". uo No. o1/81/50 r34T rAMr6rDES-rrr273 Dated 08.12.2015.

Reference above application the firm may be advised to furniinformation as per Sl. No. l1 of SDL for each export product separately. /

一

 ―  ,C

 `   日 DO,DES―II,DG「 F.

βギas鑓可′イ
5

Sr. Development Officer

DHI UO No.3(214)/2015/TSW(B)/   dated 23.12.2015.

①
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              GOVERNⅣ IENT OFINDIA,

ⅣllNISTRY O「 COPI卜任ERCE AND INDUSTRY,
0/0.ADDIT10NAI」 DIRECTOR GENERAI」 OF FOREIGN l｀RADE,

NEtty c.(〕 .0.BIノDG。,NEW ⅣlARINE Iフ INES.CIIURCHGATE.Ⅳ lUP質〕3AI-20。
‐     :● =

nh Nα剛94/040/00`oAM“ zAiC堵
1b
'ilrc Dircctor (]encral of Iiorcign trade,
Ncw Delhi - I 10 0l I .

DA,,: 4 /t*1,f

Kind Attn:ShH IC~ι
・毎 Чゝ

ヂ/SiL

M/s.麻人 1鵡  pu=しV   Mumbd have been granted an
advancc AuthoHzalon No:も ■。みbら εσr   dated々んolif The copies ofthc
′′application are not forwarded to the headqualtcrs duc to the foHowing reasons.

、、1((ρ
        l.  1、hC Advancc Authorisation has bcen issued on Rcpeat basis in terlns of

fHBPtVOl・ I)on the basis ofdecision of Norms

l ―ルキιこ しu― ι身ん′//3
1t′′ Zヽハ417

3.  
″
「 hc Advancc authorisation has been issued ibr Pharina Products undcr

Non― Infl・ingin3(NI)proCCSS as pcr para 4.7A(RN.NO。 29 Dl｀.14.2.20H)

Yours fait ftllly,

(G I( Mishra)

D.c.F. f.(NC-4

/

「
oreign′ Fl‐adc DCVe10pment Offlcer.

「
or Additional E)ircctor Gencl・ al of Forcign Tl・ adc

中ふ庶sm

Sub: Grant of advance authorization
terms of para 4.7.1 &.41L

ィ
免
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016 - Case No. 28121181 (M/s. KLT Automotive and Tubular
Products Ltd.) (Advance Authorization No. 0310799639 dated 23.10.2015)

Advance Authorisation may be ratified as under:

l. Word "Relevant" may prefixed with the description of import item and its
quantity may be allowed as 3789.45 MT as 1.05 Kgs./Kg. content in the
export item.

Norms committee may take a view

/一 葛 働川l`

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/6/2016‐ TSW/67  datcd   27/01/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016 - Case No.22l2ll81 (M/s Apar Industries Limited) (Advance
Authorization No. 03107 997 30 dated 28. I 0.20 I 5)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cablelBuyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported
as well indigenous, except packing materials)

3. Material balancing viz. net content of each imported and indigenous input, export
product wise.

4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

(高a請九
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/6/2016‐ TSW/68 dated 27/01/2016

´ 男^/
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Depart】nent of lndustrial POlicy`&PromotiOn

(TSW)

NC Meeting dated 27/01/2016… Case No.12/21/81(M/s.JLC ElectrOmet Private Limited)

(Advance AuthorizatiOn No。 1310048023 dated 29.10.2015)

Advancc Authorisation inay be ratifled as underi

1.Taking clue from SION C-1580,quantities of import itellns at Sl No.1,2だ し3 1nay
be a1lowed as 26090 Kgs.,7030 Kgs. dじ 649 Kgs respectively as  l.03 Kgs./Kg.
content in the export item.

Noms comrlllittee may take a view

そこ蘇 朝気
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/6/2016-TSW/69 dated  27/01/2016
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To

The Director General of Foreign Trade

New Delhi-110 011

編 `絆

´

GOVERNMENT OFINDIA
MINISTRY OF COMMERCE&INDUSttRY

OFFICE OF THE ADDIT10NAL DIRECTOR GENERAL OF FORE:GN TRADE

NISHTHA BHAVAN′ NEW MARINEL!N ES′ CHURCHGATE′ MU MBA卜 400020

諺
=

Kind attni Shri K C.R31U′ Dy.DGFT(NC「 |「
'

Sub:Grant of advance authorization on REPEAT basis as

HBP(VOI.1)2009-2014.

Sir,

M/s. Amortora Pvt. Ltd., Mumboi 400072 has been granted Advance Authorisation

no.0310800026 dated 04.11.20L5. The copies of the application are not forwarded to
the Headquarters due to the following reasons:

1.The Advance authorization has been issued on repeat basis in terms of Para 4.7.1and
4.7.2 of HBP (Vol.1-) on the basis of the decisions of the Norms Committee in meeting

no.L4/8L- 
^LC2/2O74 

dated 26.IL.2O14 (Hqrs file no.OL/87/O50l00386/AM15).

Copy of N.C. decision is enclosed herewith.

Yours fa

Encl:Copy of NC decision FOREIGN ttRADE DEVE N丁 OFFICER
FOR ADDL.DIRECTOR GENERAL OF FOREIGN TRADE

乃、′′″ Z
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016 - Case No.21121181 (M/s Apar Industries Limited) (Advance
Authorization No. 03108002f4 dated 10.f 1.2015)

Firm may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cable/ Buyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported
as well indigenous, except packing materials)

3. Material balancing viz. net content of each imported and indigenous input, export
product wise.

4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

一 て ■ ,′化
(S.K.Jain)

Development Oflicer
Norms CoIIImittee II

DIPP No.12/6/2016-TSW/73 datcd  27/01/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016 - Case No. 5/21181 (14/s Mittal Appliances Limited)
(Advance Authorization No. 5610004742 dated 16.11.2015)

Advance Authorisation may be ratified as under on repeat basis:

1. Words " CuAl6Ni2" given in the description of import item may be replaced with
words " Cu92Al6Ni2".

2. Quantity of import item may be allowed as applied for i.e.2l8 MT as 1.09 Kgs./kg.
content in the export product after taking 213'd recovery from scrap..

Norms committee may take a view

,/ 
-' 

-''--

(S.K.Jain)
Development Officer

Norms Colllmittee II

DIPP No.12/6/2016-TSW/75 dated 27/01/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016 - Case No. 6/21181 (M/s Mittal Appliances Limited)
(Advance Authorization No. 5610004755 dated 27.11.2015)

Advance Authorisation may be ratified as under on repeat basis:

1. Words " CuAl6Ni2" given in the description of import item may be replaced with
words " Cu92Al6Ni2".2麗
‖If設器誂盟熙胤那:::出癬 l暉 .器

L"Ksな3

NollllS COmmittee may take a宙 ew

亀 締 呻ヽ
Development Ofrlcer

Norms Committee Ⅱ
DIPP No.12/6/2016-TSW/76 dated   27/01/2016
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Department of Industrial Policy & Promotion
(rsly)

NC Meeting dated 2710112016- Case No.8/21181 (M/s. ITP Electronics Private Limited)
(Advance Authorization No. 0510396493 dated 02.12.2015)

Advance Authorization may be ratified as under on repeat basis:

Net weight of export product may be specified as 28625 Kgs.

Quantity of import item at Sl. No. I may be allowed as applied for i.e.
25250 Kgs. inclusive of loZ wastage.

3. Quantity of import item at S.No.2 may be allowed as applied for i.e.
243600 Meters inclusive of l.5o/o wastage.

4. Quantities of import items at S.No.3 & 4 may be allowed as applied for i.e.
1,500,000 Nos. & 5,00,000 Nos. respectively on net to net basis.

5. Quantity of import item at S.No.S may be allowed as applied for i.e.
60900 Meters inclusive of l.5oh wastage.

6. Quantity of import item at S.No.6 may be allowed as applied for i.e. 106.575 Kgs.
inclusive of 1.5%o wastage.

Norms Committee may take a view.

′ 一

１

２

7g
′ク・́ ′・22/ι

2″ケ■0,ノ′
`(S.K.Jain)

Development Ofrlcer
Norms CoIIlmittee II

DIPP No.12/6/2016-TSW/78 dated 27/01/2016
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Departlnent of lndustrial Policy&Promotion

(TSW)

NC Meeting dated 27/01/2016‐ Case No.10/21/81 (M/s AGⅡ  Altech Pr市ate Limited)
(Advance Authorization No。 0510396481 dated 02.12.2015)

Advance Authorisation may be ratifled as under on repeat basis

l. Word``Relevant''rnay be preflxed with the description of import item and its quantity

may be a1lowcd as 147.144 Kgs.as l.03 Kgs./Kgo content in the export products。

NollllS COmlnittee may take a view

′
´
所丞 ,1,`

(S.Ko Jain)
Development Ofrlcer

Norms Committee Ⅱ
E)IPP No.12/6/2016-TSW/79 dated   27/01/2016
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Development Officer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016- Case No. l4ll2l81 (M/s Vinayak International Housewares
Pvt. Ltd.) (Advance Authorization No. 0510396613 dated 14.12.2015)

Advance Authorisation may be ratified as under on repeat basis:

l. Words "of relevant thickness" may be suffrxed with the descriptions of import items at
Sl. No. I &2 and their quantities may be allowed as applied for i.e. 77 MT & 44MT
respectively as 1.10 Kgs./kg. content in the export items at Sl. No. I & 2.

Norms committee may take a view

Norms Committee II
DIPP No. 121612016-TSW82 dated 27/01/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016- Case No. 15/21181 (M/s B. C. Power Controls Ltd.)
(Advance Authorization No. 0510396630 dated 16.12.2015)

Advance Authorisation may be ratified as under:

Quantities of import items at Sl. No. 1 to 8 may be allowed as applied for i.e.
2589.44 Kgs., 1479.3 Kgs., 1332.6 Kgs., 7396.4 Kgs., 11834.4 Kgs.,
13868.4 Kgs., 19415.7 Kgs. & 18491.2 Kgs. respectively, as per
Engineering Table No. 5.

Quantities of import items at Sl. No. 9 to 12 may be allowed as applied for i.e.
15532.56 Kgs. & 17566.6 Kgs., 22303.85. &. 27736.8 Kgs.. respectively,
taking clue from Engineering Table No. 5.

Quantity of import item at Sl. No. 13 may be allowed as 2040 Kgs. as per
Table 5.

Quantities of import items at Sl. No. 14 to l9 may be allowed as applied for i.e.
3468 Kgs., 1849 Kgs., 2776.5 Kgs., 13869 Kgs., 22189.5 Kgs., & I1557 Kgs.
respectively, as per Engineering Table No. 5.

Quantities of import items at Sl. No.20to26 may be allowed as applied for i.e.
3397.05 Kgs., 4160.52 Kgs., 5131.32 Kgs., 6656.82 Kgs., 8321.04 Kgs.,
11094.72 Kgs. & 13921.74 Kgs respectively, as per Engineering Table No. 5.

Norms committee may take a view.

Norms Conlmittee II
DIPP No.12/6/2016-TSW/83 dated 27/01/2016
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(S.K.Jain)
Development Offlcer
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Department of Industrial Policy & promotion
(rsw)

NC Meeting dated 2710112016- Case No. 7/21l81(M/s KEI Industries Limited) (Advance
Authorization No. 0510396648 dated 17.tZ.2LlS)

Firm may be asked to submit the following information:

1. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.

Norms committee may take a view 
4 -- fr-, l l t 6(S.K.Jain)

Norms Committee Ⅱ
DIPP No.12/6/2016-TSW/84 dated

Development Officer

27/01/2016
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Department of Industrial Policy & promotion
(rsw)

NC Meeting dated 2710112016- Case No. l3/21l81(M/s KEI Industries Limited) (Advance
Authorization No. 0510396662 dated 18.12.2015)

Firm may be asked to submit the following information:

1. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3- Tabular statement giving total requirement of each raw material, export product

wise.

Norms committee may take a view

(∴F嶋
Development offlcer

Norms Committee II
DIPP No.12/6/2016-TSW/85 dated 27/01/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016- Case No. l7l2ll81(M/s KEI Industries Limited) (Advance
Authorization No. 0510397160 dated 31.12.2015)

Firm may be asked to submit the following information:

1. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/6/2016¨ TSW/86 datcd   27/01/2016

/多― 鷲 L),`
(So Ko Jain)

Development OffECer

ィιンィ



″々 ‐

`ン
フ

No.46011/36/2010-PC― ||

Government oflndia
Ministry of Chemicals&Fertilizers

Department of Chemicals&Petrochemicals

Room No.223,A VVing,
Shastri Bhawan,New Delhi-110001
Dated the December17,2015

0FF:CE MEMORANDUM

Sub: App:ication from M′ s.Aniani Technop:ast Ltd。 ,Greater Noida,UP forissue
of advance:icence{Licence No.0510344008 dated 24。 01.2013)for eXport
of Articles  Made of Po:ycarbonate Sheets′ Fi:m  :nsu:ator Fittings  of
Plastic′ Barriers and corresponding import― reg.

丁he undersigned ls directed to refer to U.0.No. 01ノ 81/050/00428ノ AⅣl―
14ノDES-2ノ067 dated 18.09.2015 from D.G.F.丁 on the subieCt Cked above.丁he
proposal of the firrn has been exarnined in this office.The Department of Chernicals

&Petrochernicals recornrnends the present Advance Authorization Application on the
fo‖ owing basis i―

Name of Export ltem(s) Qutin
Kq

Name of lmport ltem(s) Qty in

Kqs
Articles Made of Polycarbonate
Sheets/Film lnsulator Fiftings of
Plastic/Barriers

One KG Polycarbonate Sheets/Film
(T.C. per Roll FR 700-701)

1.05

This has approval of the competent authority.
-4/.Lt--/

Tz/1atq
(O P.bnarm'a)

Joint !ndustrial Adviser
丁el:011-23071442

丁elefax:011-23071187
Email:omsharma@nに .in

Shri Pradumn Sahoo,
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and lndustry,
Udyog Bhawan, New Delhi
Tel. No. 23061562, Extn.267
Fax. 2306 222512306161 3
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016 - Case No.508-A/R (M/s Rexnord Electronics & Controls
Limited) (Advance Authorization No. 0310683035 dated 22.02.2012)

For the purpose of redemption, Advance Authorisation may be ratified as under:

l. Net weight of export products may be specified as 46870 Kgs.
2. Quantity of import item at Sl. No I may be allowed as applied for i.e.

3000 Kgs. on net to net basis as claimed by the firm..
3. Quantities of import items from Sl. No 2 to 4 may be allowed on net to net

basis with accountability clause.
4. Quantity of import item at Sl. No. 5 may be allowed as 4949 Kgs. as

1.01 Kgs./Kg. content in export items.
5. Quantities of import items at Sl. No 6, 12,21 & 22 put together may be

allowed within 1.5 % of FOB value of exports.
6. Quantity of import item at Sl. No. 7 may be allowed as 285,000 Mtrs.

(240 Kgs.) on net to net basis.
7. Quantities of import items at Sl. No. 7,8 & 9 may be allowed on net to net

basis with accountability clause.
8. Quantity of import item at Sl. No. l0 may be allowed as 4725 Kgs. as

1.05 Kgs./Kg. content in export items.
9. Quantity of import item at Sl. No. I I may be allowed as applied for i.e.

200 Kgs. on net to net basis.
10. Quantities of import items from Sl. No 13 to 17 may be allowed on net to

net basis with accountability clause.
11. Quantity of import item at Sl. No 18 may be allowed on net to net basis.
12. Quantities of import items at Sl. No 19,20 & 23 may be allowed on net

to net basis with accountability clause.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/6/2016¨ TSW/508¨A/R dated 27/01/2016

/才 ～珈 Jいも
(S.Ko Jain)

Development Offlcer

--- L1 --
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016- Case No. 509-A/R (M/s Bilcare Limited) (Advance
Authorization No. 3110062954 dated 07.03.2014)

Advance Authorization may be ratified as under on repeat basis :

l.Words "containing 7520 Kgs. of Aluminium Foil" may be suffixed with
the description ofexport product.

2. Word "relevant" may be prefixed and words " 25-40 Micron" may be
suffixed with the description of import item and its quantity may be
allowed as 8084 Kgs. as 1.075 Kgs./Kg. content in the export product
after taking clue from SION C-I6.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/6/2016-TSW/509-A/R dated  27/01/2016

/´ 動 →り

`(S.K.Jain)
Development Ofrlcer
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Ministry of Hcavy lndustries&Public Enterp五 ses
Department of Hcavy lndustry

TSW(B〕 Section

SubieCt:Requcst of M/S MPP Techno10gies Pvt.Ltd.for modiflcadon of no.1.10f

AA No.0710057471 Dated 19 05.2008.

Refcrencc:DGFT Flle No.01/81/50/141/AM09/DES― I1/114 Dated 31.12.2015.

o/o DGFT may refer to their oM mentioned above in respect of subject
authorization. It is stated that case file/previous record of the subject
authorization is not traceable in the section. O/o DGFT is therefore
to forward complete case file including this office earlier recommendation if
for reviewing the case for modification of ratified norm.

rDO,DES― II,DGH
DHIUO No.3(180)/2015/TSW(B)/

Sr.Development offlcer

dated 20.01.2016.
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Ministry of Heavy Industries & public Enterprises
Department of Heaqy Industry

TSW(B) Section

subject: Application of M/s Leitwind Shriram Manufacturing Ltd. forratification of norm of AA No. 04 1014z962 Dated Ls.oz.2oL3.

Reference: DGFT ID Note No. 01/8r /so/224/AMr4/DES_II/268 Dated27.17.2015.

Reference above application.and- subsequent reply submitted by the firmvide their letter dated r+.i r.2015 has been 
"*"*i.r.a and based on informationmade available there in the proposal is recommended as under:

Export Product: 36g Kw Rotor pole (Net wt. 1g.46 kg./unit)
Import Inputs:

Sl.No. Item
Perrnanent Magnet, Qty. recommended1&6

Net to net with a".-urrtability
clause under GN-4.2t05
rrer ro net wrth nil wastage. I

This issue with the approval of JS (RKS).

G∴
町 DO,DES―II,DG「 F.
DHI uo No。 3(77)/2013/Tsw(B)/

Sr. Development Officer

dated 01.01 .2016.
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016- Case No. 516-A/R (M/s Zenium Cables Limited) (Advance
Authorization No. 03 f 0793900 dated 16.02.2015)

Advance Authorisation may be ratified as under:

1. Quantities of export items at Sl. No. 1 to 6 may also be specified as 128.1 meters each
in addition to their weights.

2. Quantity of export item at Sl. No. 7 may also be specified as 91.5 meters in addition to
its weights.

3. Words "Voltage rating 600/1000 V" may be suffixed with the description of export
products at Sl. No.l to 7.

4. Quantities of import item at Sl. No I viz. Copper in the form of CC Rod (EC grade ) may
be allowed as 17090 Kgs. taking clue from Engineering Table-5.

5. Word "Resin" given in the description of import item at Sl. No.2 may be replaced with
word "Compound" and quantity of this item may be allowed as applied for i.e.
8899.21Kgs. taking clue from Engineering Table-S.

Norms committee mav take a view V-'r4 +-*l-1 11,

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/6/2016-TSW/516-A/R dated  27/01/2016

-19 --
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Development Offlcer

Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 2710112016 - Case No. 517-AlR (M/s Kalpataru Power Transmission
Ltd.)

Status quo may be maintained as export item in this case is covered under SION C-220
of Engineering Products and wastage norns have been fixed as per this SION.

Norms committee may take a view

Norms Committee II
DIPP No.12/6/2016-TSW/517¨ A/R dated  27/01/2016

―ン‐
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Govt. of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(18syls-ME

Subject: AA no 07 1 0 I 05 804 dated 17 .07. I 4 for M/s Eshwari Metal Industries

Norms may be fixed as follows:-

o Percentage of Lead content in the item of import may be mentioned as 52-
55%.

o Import may be allowed, as applied, inclusive of 7%o wastage.

This issues with the approval of Director (ME).

矛

0ゃ /
(K.S.Sodhi)
AD(ME)

Shri P.Sahu:FTDO,DGFT UdhvoA Bhawan3 New⊇ clhi
O/othc DC(MSME)UO notC n0 30(185)/15-ME datcd 29.12.15

イツζ″
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016- Case No. 520-A/R ( IvI/s. Maharashtra Seamless
Limited ) (Advance Authorization No. 0510285256 dated 07.03.20rr)

For the purpose of redemption, Advance Authorisation may be ratified as under:

1. Net weight of export products at sl. No. I & 2 may be modifie d as 493.923 MT
& 480.23 MT respectively.
words o'Seam Less Line" given in the description of export products at Sl. No. I
&2 may be modified as "seamless Alloy Steel Line Pipes with 3LPE coating of
2 mm thickness".

Quantities of export products at S.No.l & 2 may also be specified as
25,000 Meters & 30,000 Meters respectively in addition to their weights.
Description of import item at Sl. No. I may be modified as "Alloy Steel
Rounds/Billets of relevant grade " and its quantity may be allowed as
1lll.74 MT as 1.20 MT/MT content in the export items taking clue from
SION C-797.

Quantities of import items from Sl. No. 2,3 &. 4 may be allowed as 2065 Kgs,
4528 Kgs. & 43886 Kgs respectively after taking clue from SION at Sl. No.
c- 1289.

6. Import item at Sl. No. 5 may be allowed upto 2 % of FoB value of exports.

Norms committee may take a view

,V-./--Z7- L>l
(S.K.Jain)

Development Officer

2.

3.

4.

5.

-rtt/6

Norms Committee II
DIPPNo. l2l6l20l6-TSW520-AlR dated 27t0U2016
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Ministry of Stee!
Government of lndia

TechnicalWing

Subject: Modification/amendment of fixed norms in respect of Advance
Authorization No 0310796490 dated 08.06.2015 of M/s Chandan Steel Limited,
Mumbai.

DGFT may to their lD Note No. 0118110501001741AM 16/DES.ll/65 dated
08.12.2015 on the subject mentioned above. ln this connection, it is informed that
the request of the applicant has been once again examined and reiterate with the
earlier decision, informed to DGFT vide UO Note of even No dated 06.08..2015.

rtrb'O
--_--/\ -( S.K.Bhatnagar)

Dy lndustrialAdviser

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(7)12011-TW dated 14.01.2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2710112016- Case No. 535-A/R (M/s Ambark Worldwide, Jamnagar)

As per team report already accepted by the NC for a number of EOUs in Jamnagar area

for manufacture of brass items from mixed metal brass scrap with impurities like iron & Steel,

Plastic/rubber etc. and actual production and consumption details certified by a CA received in
this case , following wastage norns may be fixed for this EOU also in terms of para 6.08(e) of
Foreign Trade Policy for the manufacture of following brass items:

1. Machined articles/Components/parts/accessories made out of brass rods/ bars/solid
sections/solid profiles :

A. Wastage during Segregation:

Description Quantity Description Quantity

Segregated/processed
mixed brass scrap

lMT Mixed metal brass scrap with
impurities like iron & Steel,
Plastic/rubber etc

As per actual subject to
a maximum of 1.50 MT

B. Wastage norms for
components/parts/accesso ries
profiles

the manufacture
made out of brass

of machined articles/
rods/bars/solid sections/solid

Export Item Input Item

Description Quantity Description Quantity

Machined articles/ Components/
parts/ accessories made out of
brass rods/ bars/ solid sections/
solid profiles

l MT Segregated/processed
mixed brass scrap

1.26 MT

It may also be clarified to Development Commissioner, Kandla SEZ that the above wastage

noffns are applicable for the manufacture of brass items from mixed metal brass scrap with
impurities like iron & Steel, Plastic/rubber etc. and not applicable for the manufacture of brass

items from pure brass scrap like Honey.

Norms committee may take a view

Norms Committee II
DIPP No.12/6/2016-TSW/535-A/R datcd

―

~5孔

",`(S.K.Jain)
Development Officer
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BIank Standard Deflciencv Letter Format

To

SutteCt:Radicalon oF Norrlls or Advance Autholsalon No

HBP Vol.1.

″leeting No._¨ .̈・ ・̈・・・Dnted:.....・・・・・̈・

ExPort ltems:

l ivloclcl nL,rrbeL -ie.' d-pecii'iiition and specit)c (iiantiri-both in teims of number (ilan1') and/or

rveight. of each esport product (Appendi.t-33 olcurrent HBP ref'ers).

Detail technical note on nranuf'acturins process includin.e the relevant tlow sheet.

DcnilJechnical drawings、 vilh_dimensi21 0「 ―eaCh export― produc堕≦ata10gueriF anyl mav― aLo‐ be

furnlshcd

4 Weight of each Export Product.

D Weight oleach of the imported and indi-eenous input. separately tbr each product. tbr the purpose of

marerial balancing. Net 'weight (Gross rveight minus lVastage) fbr each imported and indigenous input

in the export product may be indicated. Net lveight along r.vith details of other imporied input to be

used in the resqlqllg eq!91 gE jo._qglggbe impp[qdip:pS!]9d_i}o-aLo-uls-e5- -oflu1 thau-the.iicense, ii'
anv.mav also bc indicated

ftnport lterns:

Techn ical characteristics /
shorving placement and exact use cf ccmponents

in the export product (s

Sheetlayout diagam Ofthe m4e[
ca]culationofrarvmaterialrequirementandtherveight

of the cable in K-e' per Knr' copy olrelevant National/lnternational standard/bu-r-ef's data sheet may

also be furnished.

ith or r'vithout modification) for

the same expcirt product covered undeL this application. in vietv of Public Notice No. 48 dated

1411.2002_

You are advised to apply for SION

iredperunitoftheresultantproductasperSl.No.]ofAppendix.
'I lA appearine in current HBP (Vol.l) separately tbr each product.

Cornponents:

Bifurcated quantities ofcomponents to be accounted in the resultant product and the re'-luiremerrt of 
i

components a5 'Raiv Material / Consumables

Size and specification including grade, composition- range, thickness etc. of the items pl・ oposedお Ii
|

:rn

duct, basic calculdtion as ro how of Lar'v materi"ri

propor.d for imporihas been arived at. includin-e the net weight of components to be manufactur:ed

out of thesc imported mateHals,wastagёs claimed at each st,ge of mahufacturing with complcte

on and documen

Wegtlt ot'St"el. which requires importid r,velding material, giving break-up

(lxxiii) Steel PlateVSheets upto 30mm thickness

(lxxiv) Steel Plates/Sheets more than 30 mnr thickness and upto 70 mm thickness'

(kxv; Steel Flates/Sheets more than 70 mm thickness.

0l-x-vj).-Q-!.hgrsS*g.-Ela!gPs,-Pip-es,Tqbes,-Bars/Rods'CastingsiEorgings'etc'-'

ntbrtheAdvanceAuthorizationmentionedabovees

to rvhether it is a case of Physiial exporti'or Deemed exports. If the same is Deemed Exports, copyof

iect Autho百ty Ccri ncate(PAC)and dot41ed inbrhatiOn a10ngwitt relcVant docunlents may be l

く ″
´
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turnishedtothisotilce,Further.ilthesupplylsagai
f,ollorving details may also be provided:-
EPCC licence number and date.

(i) CIF value of the licence.
(ii) Whether this licence was issued under Zero dut;- or 3 per cent Scheme.
(iii) Cusrom duty saved amount,
(iv) Products to be manufacrured.
(v) Hott EPCC licence holder intends to dischar-ee the EO against rhe EPCC licence.

Anv olher inliD「 mation:

ィ

`ン

イ

The infblmation called ibr nrust be submitted rvithin thlee rr,eeks tiom the date oi'issue of this letr..
The inlormaJon nlav bc direcuy sent to::.■ .liII11「:~DёDily DiFё こLol・ ℃品まi161丁 J訂罰 TI誦

`=
Nornls Committee^II. Roolm No 204A、  DGFT, Ud,og Bhawan, New Delhi― l10011, E‐mail:

Oillce Tel.: 23061562. Extn.......and copy,ol the same must be endorsed to the
lqchnical aulhori tl. rnentioned,beloi.r':...


